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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION 169/2023/EZ

IN THE MATTER OF:

Jinti Deka & Anr. ...Applicants
VERSUS

State of Assam ...Respondent

INSPECTION REPORT IN THE FORM OF AFFIDAVIT FILED ON
BEHALF OF RESPONDENT NO.3, ASSAM STATE POLLUTION
CONTROL BOARD
I, Meghnad Nath, aged about 59 years, working as Chief Environmental
Engineer & Nodal Officer (Legal) in Pollution Control Board, Assam, having
its office at Bamunimaidam, Guwahati — 781021, do hereby solemnly

affirm and declare as under:

1. That I am duly authorized and competent to swear this affidavit on
behalf of Assam State Pollution Control Board, in the above matter.

2. That this inspection report has been filed in terms of the order
passed by the Hon’ble National Green Tribunal, Eastern Zone Bench,
Kolkata, on 24t November, 2023 and in compliance of the direction

passed by the Hon’ble Tribunal. Copy of the inspection report is

annexed herewith and marked as Annexure R/ 1.

3. That the answering respondent states that the inspection committee

has made certain recommendations which are part of the inspection

report, stated as follows:

a. Sand Mining should be stopped and be allowed in compliance
to guidelines only.

b. District Survey Report (DSR) should be prepared in line with

Sustainable Sand Mining Guidelines 2016 and Enforcement &

Monitoring Guidelines for Sand Mining 2020. DSR should

\O
g ake assessment of mineable reserve in the region and mining
v\\é‘" be permitted in accordance with these guidelines only.
c. The existing mining plan should be cancelled and be prepared

in compliance with the Sustainable Sand Mining Guidelines,
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2016 and Enforcement & Monitoring Guidelines for Sand
Mining, 2020.

d. The lease/permit granted to the lease holder should be
reviewed immediately and be granted in compliance with the
guidelines (SSMMG 2016 & EMGSM2020.)

e. The lease holder shall mandatorily obtain Consent to Establish
(CTE) and CTO (consent to Operate) from the State Pollution
Control Board, Assam as per guidelines of Central Pollution
Control Board, MoEF & CC, GOI bearing no. PCBA/LGL-
196/2023/NGT/10 dated 06-12-2023.

4. That the statements made in paragraph number 1 are true to my
knowledge and 2 and 3 are information derived from record and rest

are my humble submissions before this Hon’ble Tribunal.

\eug s

Deponent

VERIFICATION

I, the deponent herein above, do hereby verify that the contents of
the above affidavit are true and correct to the best of my knowledge and
belief, that no part of it is false and nothing material has been concealed
therefrom.

Verified at Guwahati on this iﬁ'ﬂ-u day of January, 2024

Identified by ,Deﬁ.%ﬁ?.t
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Inspection Report in the matter OA 169/2023/EZ Jinti Deka

& Anr. Vs State of Assam
1.0 Back ground

The Hon’ble NGT, Eastern Zone Bench, Kolkata has Suo Motu
taken up a complaint (by Jinti Deka and Others ) against Sand Mining
being carried out by using excavator and Sand Mining Machines in
Kapili river at Village Chatabori violation of Sustainable Sand
Mining Management Guidelines 2016 (SSMMG 2016) and
Enforcement and Monitoring Guidelines Jor Sand Mining 2020
(EMGSS 2020).

Hearing the matter the Hon’ble Court has in its order dated
24.11.2023 (copy enclosed as Annexure-I) has directed all the
respondents to file counter affidavit within four weeks.

The Hon’ble Court in the above mentioned matter constituted a four
Member Committee consisting of members from different organization

as below:
[ v 3
Sl no. Members & Organization T
1. Senior Scientist , Assam Pollution Control Board
2. Senior Scientist , Central Pollution Control Board
3. Member, State Environmental Impact Assessment
Authority(SEIAA) ,Assam
4. District ~ Magistrate, Morigaon,  Assam or his
representative not below the rank of Additional District
magistrate (A.D.M.)

Accordingly the Committee consisting of nominated members from the
different organizations, as tabulated below, visited the site on
8.12.2023.

FSI no. Members
1. Sri Pranjal Baruah, ACS, Additional District Commissioner
(A.D.C.) District Morigaon , Assam
2. Sri Mridul Dev Adhikary, Senior Environmental Scientist .
Assam Pollution Control Board
3. Dr. G. P. Singh, Scientist-D, Central Pollution Control
Board, Regional Directorate, Shillong
4. Dr. Sarat Phukan, Member, State Environmental Impact
L Assessment Authority(SEIAA), Assam

o
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2.0 Field Inspection
The committee visited the site on 8.12.2023 and made inspection

IR_ 169 of 2023

to ascertain the allegation made in the original application (0.A.) (copy
enclosed as Annexure--II) which are as tabulated below:

Allegation in the

Application

Original

Under such circumstances, from
2019 we noticed regular sand
mining by one Jugal Bharali at
our villages which is marked as
Nakhula Beat Sand Mining
permit area no. 3 under
Morigaon Forest Range .Against
the aforesaid sand mining, that
too, by using excavator & sand
Mining Machines which is not
permissible, we lodged several
complains before the competent
authorities steps were taken
refraining him from carrying out
the same. Due to not taking of
any action our agricultural field,
transportation road & Important
Historical monuments are going
to dissolve in the Kapili River
bank erosion, some of the area
are totally dissolve in Kapili
river. They use Homen Borgohai
Road (Bhakatgaonb to Narengi)
and Bhakatgaon to Boha-
Borpak road to transport this
material. This are the road
which  is  connected with
Pobitara Wildlife Sanctuary and
tourist use this road, but due to
this day night sand mining
activity we are affected.

Present status as observed on
the day of inspection.

¢ The Naokhola Beat Sand Permit

Area No. 3 is located 508
meters downstream of the
Bhakatgaon Bridge (refer to Fig.
1). The Pillar No. 1 (see Fig. 2)
and Pillar No. 5 (see Fig. 3) of
the permit area are marked on
the Google Map (Fig. 1).

No mining was going on at the
time of inspection. Neither any
excavator/mining machinery
was observed at the site.

The sand mining permit for
Nakhula beat sand Permit area
no. 3 for the period 2022-2024
to Sri Jugal Bharali on
27.4.2023 ( Permit enclosed as
Annexure —-III) to Mr Jugal
Bharali which is valid for 2
years ( 22-24) However since
the mining permit was awarded
on 27.4.2023 , the lease holder
has been granted permit till
26.4.2025.

The copy of Challan issued by
the lease holder (starts from
17.5.2023 enclosed as
Annexure-IV) indicates that the
mining by the lease holder has
been done after the grant of
lease permit by the Divisional
Forest officer

1i.

It is no longer in dispute that

* Monsoon period starts from -

WQ\V s W/

~

Page 2 of 8
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IR_ 169 of 2023

Assam monsoon stars from the
month of April and the said
Jugal Bharali who is the
reportedly the lessee of the Beat
Sand Permit Area no. 3 has once
again started sand Mining from
the very beginning of the present
monsoon period, that too by
using excavator and Sand
Mining Machines.

It is pertinent to mention that
during monsoon the river flows
in its full swing and that at the
juncture sand Mining in the
river bed , that too by using
€xcavator and sand mining
machines in nothing but an
invitation to the people living on

the bank of river to fall prey of

erosion.

Having Noticed the same , We
have also once gain knocked the
door of different authorities
including the forest authorities
expressing our deep concern
over the issue but all our efforts
proved to be futile till today as
the sand mining is being carried
out in full swing and as a result

our residents are in the verge of

being eroded.

StJune  till 15%October (as |
per SSMMG 2016 Appendix
Table-9(Annexure-V). However
the mining has been continued
during that period as well. As
reported by the lease holder
Form MMP-1 sand mining has
been continued in the month of
June to Oct 2023 (copy
enclosed as Annexure-VI),

* Bank side bars are notably
absent along the river within
the permit area, and sand
extraction has taken place from
beneath  the water. The
extracted sand is subsequently
dumped downstream of the
permit area, as illustrated on
the Google Map (refer to Fig. 1).
Transportation from the permit
area to the dumping site is
facilitated by boat, with the
sand being manually conveyed
to the riverbank for dumping.

(Enclosed Copy of the map

showing lease area as Annexure —

VII). The lease area declared by

Department of Geology and Mining

which is in violation of the Sand

mining Guideline 2016 which
clearly states that mining can only
be allowed keeping a safe distance
from the river bank and the depth
of mining can be restricted to 3m
or water level which ever is less.

But mining has been done in the

river water itself, as observed.

iii.

L

It is admitted that sand mining
is a means of generating the
revenue for the Govt. but the

No comment

\%‘ Q\M - wﬁ/ S
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IR_ 169 of 2023

Same cannot be done at the g
cost of the poor people like us
in as much as if the such same
is not stopped immediately we
all lose our residents within a
short span of time.

iv. It is also to mention here that The river bank is not at all
the residences of around 300- | demarcated. Signs of bank erosion
400 families of village Chatabori are evident along both riverbanks,
are on the bank of River Kapili | The right bank, immediately
and due to such sand mining , | downstream of the Bhakatgaon
that too , with excavator » our | Bridge (Fig. 4) and upstream of
residences have come under | the Naokhola permit area, is
great threat and may be eroded fortified with geobags. Further
at any time. protection on the immediate

upstream side of the permit area
is provided by a boulder apron
(Fig. 5) on the left bank of the
river. The riverbank's erosion-
prone nature is highlighted by its
nhear-vertical posture despite being
made up of alluvial material (Fig.

6). g

3.0 Overall Observations:
The overall observations during the inspections are as follows:

3.1

3.2

3.3

3.4

No mining was being carried out at the time of inspection on
8.12.2023, Mining has been done by the lease holder during
monsoon too(June to October)

No excavator/ mining machinery was observed at the time of
visit.

No display board was observed at the allotted mining permit
site.

As reported by district administration, illegal mining has been
done since long back and necessary action has been taken by
the district administration by collecting fines from the different
sand storage points near the river bank ( copy of the action
Taken report from the District Administration is enclosed as
Annexure -VIII) -

Lo
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3.5

3.6

3.7

Ny

IR_ 169 of 2023

As reported by the Director Geology and Mining office there is

no District Survey Report (DSR) for Morigaon District.

It is very surprising that reserve estimation of sand has been

done without District Survey Report which is contrary to the

Sustainable sand Mining Management Guidelines 2016(

SSMMG 2016) as well as Enforcement & Monitoring Guidelines

for Sand Mining 2020 (EMGSM2020).The reserve estimation of

sand has been done by the Office of the Forest Range; Morigaon

Range, Morigaon, Assam dated 12-05-2022 (Copy enclosed as

Annexure-IX)

Some of the points as mentioned in the sand mining guide lines

of MoEF&CC which requires District Survey Report as the most

important documents for sand mining are as follows:

3.7.1 District Survey Report for sand mining shall be prepared
before the auction/ e-auction/grant of the mining
lease/letter of Intent( Lol) by Mining department or
department dealing the mining activity in respective states
(Point a of 4.11 Preparation of District Survey Report
page 15 of EMGSM2020 enclosed as Annexure-X)

3.7.2 The State shall issue letter of Intent as per the procedure
laid down in their Minor Mineral Concession Rule, 2013
with due consideration of the final district Survey report. (
4.2 under Grant of letter of Intent to those mining leases
which are falling in potential mining zone page 20 of
EMGSM2020 enclosed as Annexure -XI)

3.7.3 District Level Survey Report should be pbrepared and the
area suitable for mining and area prohibited for mining be
identified (point no 8 of Standard Environmental
conditions for sand mining of SSMMG 2016, enclosed as
Annexure-XIII)

3.7.4 mining should be done only in the area /stretch identified
in the District Level Survey Report suitable Jfor sand mining
and so certified by the Sub Divisional Level Committee after
site  wisit (point no 20 of standard Environmental
conditions for sand mining of SSMMG 2016,enclosed as
Annexure—XIV)

3.7.5 The depth of mining in the river bed shall not exceed one
meter or the water level whichever is less , provided that
where the joint inspection committee certifies about

5 e
P/‘\ %}j/ Page 5 of 8
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Excessive deposit or over accumulation of mineral in certain
reaches requiring channelization it can go upto 3m on the
defined reaches of the river. (point no 9 of standard
Environmental conditions for sand mining of SSMMG
2016, enclosed as Annexure-XV)

3.7.6 To Maintain safety and Stability of River banks i.e.3 meter
or 10% of the river width of the River whichever is more
will be left intact as no mining zone (point no 16 of
SSMMG 2016 ,enclosed as Annexure-XVI)

It is also very surprising that the Mining Plan approved by
Directorate of Geology and Mining, Assam declares mining area
inside the river which comes under restricted area as per the
sand mining guide lines. EMGSM 2020(Point r of the guideline
Page 24 (Enclosed as Annexure -XVII) states River bed sand
mining shall be restricted within the central 3/4th width of the
river/ rivulet or 7.5 meters (inward) from river banks but upto 10%
of the width of the river, as the case may be and decided by
regulatory authority while granting environmental clearances in
consultation with irrigation department.

Whereas the Mining plan approved by Directorate of Geology
and Mining, Assam (copy enclosed as Annexure -XVIII) clearly
states (point no 6 of page 13 of mining plan) that the mineable
width of the river as central 80m X 3/4+= 60m (Fig Sketch map)
which allows mining inside the river in violation of the
Sustainable Sand Mining Management Guideline 2016 as well
as EMGSM2020.

4.0 Recommendations:
It view of the above findings and observations it is recommended as
follows:

4.1

4.2

\»,,

Sand Mining should be stopped and be allowed in compliance to
guidelines only.

District Survey Report (DSR) should be prepared in line with
Sustainable Sand Mining Guidelines 2016 and Enforcement &
Monitoring Guidelines for Sand Mining 2020. DSR should make
assessment of mineable reserve in the region and mining be
permitted in accordance with these guidelines only.

i
%“/ / Page 6 of 8
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Central Pollution Control Board,
Regional Directorate, Shillong

. Dr. Sarat Phukan, Member,
SEIAA, Assam

22
IR_ 169 of 2023

4.3 The existing mining plan should be cancelled and be prepared
in compliance with the Sustainable Sand Mining Guidelines,
2016 and Enforcement & Monitoring Guidelines for Sand
Mining,2020.

4.4 The lease/permit granted to the lease holder should be reviewed
immediately and be granted in compliance with the guidelines
(SSMMG 2016 & EMGSM2020.)

4.5 The lease holder shall mandatorily obtain Consent to Establish
(CTE) and CTO (consent to Operate) from the State Pollution
Control Board, Assam as per guidelines of Central Pollution
Control Board, MoEF&CC, GOI bearing no. PCBA/LGL-
196/2023/NGT/10 dated 06-12-2023 (Copy Enclosed as
Annexure -XIX)

Members of the Committee Signature

- Sri Pranjal Baruah, ACS, g
Additional District Commissioner fﬂ [2-4
(A.D.C.) District Morigaon, Assam S

+ Sri Mridul Dev Adhikary, ' .

Senior Environmental Scientist, L\L{ L2

Assam Pollution Control Board

. Dr. G. P. Singh, Scientist-D, '],D'Vb

cj,o\\f’"
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]781. Particulars Annexure |
No. No.
1 |Hon’ble NGT Order No. OA 169/2023/EZ I
2 |Original Application (O.A) II
3 |Sand Mining Permit III
4 |Challan issued by Lease Holder v
S |SSMMG 2016, Appendix Table-9 v
6 |Lease Holder Form MMP-I VI
7 |Copy of Map Showing Lease Area VII
8 |Action taken report for illegal sand mining from the VII

District Administration
9 |Reserve Estimation of Sand by the Office of Forest IX
Range, Morigaon Range, Morigaon
10 |Point of 4.11 of Page No. 15 of EMGSM, 2020 for DSR X
11 |Point of 4.2 of Page No. 20 of EMGSM, 2020 for issue XI
of Letter of Intent
12 |Provisional Letter of Intent (Lol) to Lease holder by XII
DFO, Nagaon Division
13 |Point No. 8 of SSMMG, 2016 XIII
14 |Point No. 20 of SSMMG, 2016 XIv
15 |Point No. 9 of SSMMG, 2016 Xv
16 [Point No. 16 of SSMMG, 2016 XVI
17 |Pont ‘r’ of EMGSM, 2020at Page No. 24 for Mining XVII
Plan
18 |Mining Plan of Lease holder approved by Directorate of| XVIII
Geology & Mining, Assam
19 |Public Notice issued by PCBA XIxX
20 |Declaration letter of lease holder XX
21 |Two copies of EC grant to lease holder XXI
22 |Photographs taken at the time of inspection XXII1
"
/
g Page 8 of 8
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ltem No.O Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No. 169/2023/E7
Jinti Deka & Anr. Applicant(s)
Versus

State of Assam Respondent(s)

Dale of hearing: 24.11.2023
CORAM: HON’BLE MR. JUSTICE B, AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER
For Applicant(s) : Suo Motu
ORDER

e The present Original Application is being taken up on a complaint
letter petition dated 13.09.2023 filed by some residents of village
Chatabori in the District of Morigaon, Assam. It is alleged that the
river Kapili has been flowing along the village Chatabori and the
pelitioners are residing on both banks of river Kapili. It is alleged that
from 2019 they noticed regular sand mining being carried out by one
Jugal Bharali at their village which is marked as Nakhula Beat Sand
Mining Permil Area No.3 under Morigaon Forest Range. The
allegation is that sand mining is being carried on by the said Jugal
Bharali, the Lease Holder using excavator and sand mining machine
which is not permissible being in violation of Sustainable Sand
Mining Management Guidelines, 2016 and Enforcement and
Monitoring Guidelines for Sand Mining, 2020 (EMGSM),

2 [tis also alleged that the lease holder is using Homen Borgohai Road
(Bhakatgaon to Narengi) and Bhakatgaon to Boha-Borpak Roead to

transport these materials which is connected with Pobitara Wildlife
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8.
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Sanctuary and transportation of sand has been observed during

night on this road. It is also alleged that sand mining was also carried

out during the current monsoon period.

Photographs have been filed along with the complaint letter by way

of evidence.

In our opinion, matter requires consideration.

We direct the followings to be impleaded as Respondents in the array

ol Respondents in the present Original Application: -

. The Principal Secretary, Department of Environment, Forests
and Climate Change, State of Assam,

2. Slate Environment [mpact Assessment Authority (SEIAA),
Assam,

3. Assam State Pollution Control Board,

4. District Magistrate, Morigaon, Assam,

9. Central Pollution Control Board,

6.  District Mining Officer, Morigaon, Assam,

=

Jugal Bharali,
Nakhula Beat Sand Mining Permit Area No.3 under Morigaon

Forest Range

[ssue notice to the Respondents, returnable within four weeks.

Ms. Malabika Roy Dey, learned Counsel who is present (in Virtual
Mode), is dirccted fo accepl notice on behalf of the Respondent
Nos. 1,4 and 6, Stale Respondents, Government of Assam.

Mr. Surendra Kumar, learned Counsel who is present in Court,
accepts notice on behalf of the Respondent No.3, Assam State

Pollution Control Board.,

25
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Mr. Ashok Prasad, learned Counsel who is present in Court, accepts

notice on behalf of the Respondent No.5, Central Pollution Control

Board.

Issue naotice to the Respondent No.2, State Environment [mpact

Asscssment Authority (SEIAA), Assam, returnable within four weeks.

Ms. Malabika Roy Dey, learned Counsel states that she will inform

SEIAA, Assam about this order.

Notice shall be served on (he Respondent No.7, Jugal Bharali

through District Magistrate, Morigaon, Assam. The office of the

Tribunal shall serve copy of the Original Application, complaint

petition along with all its annexures to the District Magistrate,

Morigaon, Assam. The District Magistrate, Morigaon, Assam shall file

affidavit ol service on Jugal Bharali by the next date of listing.

All the Respondents shall file their counter-affidavits within four

weelks.,

Considering the allegations made out in the Original Application, we

deem it appropriate to constitute a Committee comprising of the

lollowing Members:-

i) Senior Scientist, Assam State Pollution Control Board:

i) Senior Scientist, Central Pollution Control Board:

iii) Senior Scientist, State Environment Impact Assessment
Authority (SEIAA), Assam:

iv) District Magistrate, Morigaon, Assam or his representative
Officer not below the rank of Additional District Magistrate

(A.D.M.)

The Committee shall visit the site and submit its Report with regard

to the allegations made in the Original Application within three

‘-—-—_._____‘_____,_,

weeks.
——

26



Ve

\/!‘7.

9,

14

The Assam State Pollution Control Board shall be the Nodal Body for

all logistic purposes and shall file the [nspection Report on affidavit.
P iy

[n case violations are found, the Committee shall recommend penalty
as well as Environmental Compensation and also suggest remedial
measures, if any,

The oflice of the Tribunal shall serve e-copy/soft copy of the Original
Application, complaint letter petition along with all its annexures
upon Mr. Surendra Kumar, Mr. Ashok Prasad and Ms. Malabika Roy
Dey, learned Counscl for the Respondents within two days.

List on 12.01.2024.

Dr. Arun Kumar Verma, EM

November 24, 2023,
Original Application No. 169/2023/E7

SKb
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To,
The Deputy Commissioner,
Morigaon, Assam

Sub: Complaint against sand mining with excavator and sand mining machine in
Kapili river at viflage Chatabori.

Sir,

We the undersigned have the honour to inform you that we are the
e —

residents of village Chatabori in the district of Morigaon The riverKapili has been

flowing along the village Chatabori and our residences are situated in both sides

on the bank of river Kapili. Being the residents of bank of river, we are always
worried about river erosion inasmuch as the Kapiliriver had already shown its
hortrible erosion in some other places.

Being the residents of erosion prone zone, it has since long been our
constant demand before the Govt to take preventive measures against the river
erosion but unfortunately no action has been taken on behalf of the Gowt till
today.

Under such circumstances, from 2019 we noticed regular sand mining by
one JugalBharali at our village which is marked as Nakhula Beat Sand Mining
Permit Area No. 3 under Morigaon Forest Range. Against the aforesaid sand
mining, that too, by using excavator & sand mining machine which is not
permissible, we lodged several complaints before the Competent authorities but
no steps were taken refraining him from carrying out the same. Due to not taking
of any action our agricultural field, transportation road & important historical

,p monuments are going to dissolve in kapili river by river bank erosion, some of the area

R ._ﬁs[k;thn'
Date.. b}m}m&m

Date “;5/59/ For3
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are totally disolve in Kapili river.They use Homen Borgohai Road(Bhakatgaon to
Narengi)and Bhakatgaon to Boha- Borpak road to transport this material . This are the
road which is connected with Pobitara wildlife Sanctuary and tourist use this road. But

duo to this day night sand mining activity we are effected.

It is no longer in dispute that in Assam monsoon starts from the month of
April and the said JugalBharali who is reportedly the lessee of the Beat Sand
Permit Area No. 3 has once again started sand mining from the very beginning of
the present monsoon period, that too, by using excavator and sand mining
machine . It is pertinent to mention that during monsoon the river flows in its full
swing and at that juncture sand mining in the river bed, that too, by using
excavator and sand mining machine is nothing but an invitation to the people living
on the bank of river to fall prey of erosion.

Having noticed the same, we have also once again knocked the door of
different authorities including the Forest authorities expressing our deep concern
over the issue but all our effort proved to be futile till today as the sand mining is
being carried out in a full swing and as a result our residences are in the verge of
being eroded.

It is admitted that sand mining is a means of generating the revenue for
the Govt but the same cannot be done at the cost of the poor people like us
inasmuch as if the such same is not stopped immediately we all lose our
residences within a short span of time.

It is also to be mentioned here that the residences of around 300-400
families of village Chatabori are on the bank of river Kapili and due to such sand
mining, that too, with excavator, our residences have come under great threat
and may be eroded at any time.

29
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1 Hence, considering the untoward situation with which we are now
confronted with, your honour may be pleased to take appropriate steps stopping
any further sand mining in the river bed of Kapiliriver at village Chatabori
immediately and for this act of kindness, we shall remain grateful to you.

Yours faithfully g
233 ) _E\‘) 7
) Ler O 1 I L0659
Copy to:- . 193¢
A Q o Ca ‘LI 01 ‘; b
1. The Pricipal Chief Conservator of ,S n/\jb A SN
Forest & Head of Forest Force, Assam, ){d o 0 atn - ~MA~—
Panjabari, Guwahati-37 S o e, AT
Ly @ ¥

2. The Divisional Forest Officer, J L‘"

Nagaon Division, Nagaon

3.Directorate of Geology and Mining Depatment of Assam, Kahilipara, Guwahati, Assam
.\ANational Green Tribunal, Eastern Bench Zone, Kolkata, West Bengal

5.Pollution Control Board, Guwahati, Assam

6.Mayong Revenue Circle, Morigaon, Assam
Enclosed:
Photograpghs
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Dimoruguri, >mmm3 india

S6R4+6HX, Dimoruguri, Manaha Gaon, Assam 782105, India
Lat 26.190421°

Long 92.206021°
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Chatabori, Assam, India

S5PW+WWQ, Chatabori, Assam 782411, India
Lat 26.186159°

Long 92.196196°

28/08/23 12:24 PM GMT +05:30

PS Map Camera §
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I &% GPS Map Camera
Chatabori, Assam, India
S5PW+WWQ, Chatabori, Assam 782411, India
Lat 26.186091°

Long 92.196208°
28/08/23 12:23 PM GMT +05:30
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i GOVT. OF ASSAM
OFFICE OF THE DIVISIONAL FOREST OFFICER, NAGAON DIVISION, NAGAON.

Letter No. FNGT/B/74 (Part- 1)/Nakhula Beat Sand Permit Arca No. 3/2023/ 2 1055 - f)c’ Dated -&'-?z’c;‘ff / 2029, )

To,

The Range Forest Officer,
Morigaon Range, Morigaon.

Subject: - Final settlement of Nakhula Beat Sand Permit Arca No. 3 for the period 2022-24 (Rev. Portion) and
adjustment of 1* Installment (Kist) thereof.

In pursuance of the Clause | (ii) of the guideline vide No. J-13012/12/2013-1 of 11 (1) dtd. 24/12/13, issued
by Director, MoEF. Govt. of India and AMMC Rules’ 2013, 1 am to inform you that Sri Jugal Bharali, S/o- Sri Hem Ch;
Bharali, Vill.: Bagjari, P.O.: Barpak, P.S.: Jagiroad, Dist.: Morigaon (Assam) has deposited the 1 Installment (kif!) for 1"
quarter and other taxes/sccurity deposit money as shown below for operation of above mentioned Permit Area (river bed)
and signed necessary Agreement in Form No. MPS — 1 as required.

You may allowed to operate of the Sand Permit Arca afier obtaining required possession certificate dfaly
signed by him, as per enclosed proforma, stating that he has taken over possession of the permit area. The possession
certificate should be sent to this office immediately and a copy of the same shall be retained in your Range. '

For allowing operation of the permit arca, a permit may be issued for collection of the following quantity
of mining materials (Sand) from Nakhula Beat Sand Permit Arca No. 3 after strictly adhering to the terms and conditions
of the Agreement as signed by the permit holder.

Income Quantity allowed B 10% District

e | KEAML |gorgy | Tl | googiyy | whesmemiG | gy | Mol
Kist 255 % within Sand on Fund (DMF)

3 ® 5,13,750/- | 25,688/- | 13,101/- 27/04/2023 2500 m3 51,375/- 51,375/-

, M 5,13,750/- | 25,688/- | 13,101/- 27/07/2023 2500 m3 51,375/- 51,375/-
kg 5,13,750/- | 25,688/~ [ 13,101/ 27/10/2023 2500 m3 51,375/- 51,375/-
4" 5,13,750/~ | 25,688/~ | 13,101/- 27/01/2024 2500 m3 51,375/- 51,375/-
5™ 5,13,750/- | 25,688/- | 13,101/- 27/04/2024 2500 m3 51,375/- 51,375/-
6" 5,13,750/- | 25,688/- | 13,101/- 27/07/2024 2500 m3 51,375/- 51,375/-
™ 5,13,750/~ | 25,688/~ | 13,101/~ 27/10/2024 2500 m3 51,375/- 51,375/-
8% | 513,750 | 25688 | 13,101 | Z1OV2025 lo 2500 m3 51,375/- 51,375/~

Enclosed :-  As stated. "—'*"2-:2":{% Y\ 023

Divisional Forest Officer,
Nagaon Division, Nagaon w/

Copy to:-
1. Sri Dipankar Deb, ACF for his information and necessary action. He is directed to attend the possession over
of the permit area by the permit holder and report compliance.
2. Sri Jugal Bharali, S/o- Sri Hem Ch. Bharali, Vill.: Barjari, P.O.: Barpak, P.S.: Jagiroad, Dist.: Morigaon

(Assam), for information.
B il

Divisional Forest Officer,
Nagaon Division, Nagaon W/

549 -160\
Memo No. FNGT/A/74 (Part- I)/ Nakhula Beat Sand Permit Area No. 3!2023!I 4 Dated -7 /01}‘{2_;32_‘5
Copy to:- b -

1. The Principal Chief Conservator of Forests & Head of Forest Force, Assam, Panjabari, Guwahati- 37 for
favour of his kind information.

% Thc AddL. Principal Chief Conservator of Forests (T), Upper Assam Zone, Jorhat- 1, for favour of his kind
information,

3. The Conservator of Forests, Northern Assam Circle, Tezpur, Assam, for favour of his kind information.

C),;,:r’-io“|;°'2"7

Divisional Forest Officer,
Nagaon Division. Nagaon 1"



Monthly return for the Month of
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FORM MMP- 1
[See rule 24, 25 and 38 (15) (D]

(to be furnished by the

mining lessec/contractor/permit holder

Name and address

1.| Name of the Mine 3. of lessee
Location of the Mine Name of Minor
(a) Village Mineral (s) for
2 —p 4. | which lease has
| (b) District been granted
1 (c) State
Name of | Closing | Production Dispatched during the month (in Closing
mineral stock | during the Tonne/Cu. M.) stock
(s) brought | month (Tonne/Cu.
forward | (Tonne/Cu. M.)
from the M)
previous
month
(Tonne/
Cu, M.)
5, 6. y 8. 9.
By By By other | Total
Truck | Railway | means of
transport
Average daily No. of labourer employees Wages paid
10 11
Male Female | Adolescent | Total Male Female | Adolescent | Total
6A 6B 6C 6D 7A 7B 7C 7D
Signature of the lessee/contractor/
Permit holder or his authorized agent.
Dated:
N.B.: (1)  Please furnish on the reverse of this form reasons for rise or fail in production,
dispatches and labour employed, etc. as compared with the previous month.
2) Please send this report to:

(@)  The competent authority,
(b)  The Officer- in-Charge concerned by the 10" of the month following
the month under report.

40
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FORM MMP- 2
[See rule 38 (15) (i)]

Annual return to be furnished by the mining Iessec/contractor

Annual statement of Minor Minerals obtained, labourer employed, ete. for the Financial
Year ending 20

Name of the lessce

Area of the lease

Village
Sub-Division
District
Name of the
Minor Output Value Average number of persons employed daily
Mineral
1 2 3 4
Male Female Total
Average No. of i Compensation No. of days 1
days worked No. of aceidents paid (in Rs.) worked hisnacks
5 6 7 8 9
Signature of the lessee/contractor/
Permit holder or his authorized agent.
Dated:
N. B.: This return is to be submitted by the 15™ of April of each year for the preceding

financial year, i. e. from First of April to 31at March to the:
(a) The competent authority,

(b)  The Officer- in-Charge concerned.

41
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DECLARATION

Today i. e. the Forest Department authority have
handed over the area of the Sand mahal Nakhula Beat Sand Permit Area No. 3
of 2022-24 under Morigaon Range, Morigaon to me in presence of the
witnesses on my behalf and I have received the same which is free from all

encumbrances and declare that I shall abide by all the Rules and regulation of

the department.

Signature

Witness

42
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Book No:2416
Page No:240

Name of Range/Beat :Morigaon Range
Mahal Name :Nakhula Beat Sand Permit Area No.3 (Rev.. Portion) of 2022-24

';TP No: 9994581543 Date & Time of Dispatch: 03/12/2023 17:44:00 Hrs VALID FOR ENTRY IN GUWAHATI CITY ]

/ AFTER 21:30 ON 03/12/2023 AND UP TO 07:30
(04/12/2023).

Permit No: 5200812461 PN ' Kisti No: 3

Consigner(Minor Minerals Concession Area o Consignee:

(MMCAJHolderiMahaldariContractor): Name: KALAM AL|

Name: Jugal Bharali Address: SARUAKATI

Address: Vill.- Bojari, P. O.- Barpak, P. S - Jagiroad, Dist.- Morigaon  [Phone: 7099864228

(Assam) Borjari

Jagiroad-782411

thone: 7099864228

Transportation Details:

Type Of Mineral [Quantity Destination Route Details/via Distance Duration (Approx)
Cubic Meters Kilometer Hours & Minutes
Rev. Portion 10.00 Kamrup Metropolitan
Vehicle No: AS01QC5170 Vehicle GPS ID Not Available Vehicle Type & TIPPER/10
Capacity Cubic metres
Driver Name & Name :KALAM ALI  |Owners Contact No & Vehicle Log ID Not Applicable
IEontact No: Phone : 7982627692 | Address

ASZEROONEQCFIVEONESEVENZERO

Terms & Conditions:

1. This Mineral Transit pass musl ba carred along with the vehicle and produced to any local authority for verification.

2. The Mingral Transit Pass is non-transferable,

3. This is a digilally signed document, and hence does not require any physical/ al 5ig of any authority as per the Provision of IT ACT 2000, Amended from Time lo Time. To
check its authanticity, may pleass scan the QR Codes printed at the Top Right Comer of the Document.

Issued/Countersigned by

SN Digitally signed by
Rabin Kumar Baishya Signer: JUGAL BHARALI
Forest Rar:ge Of[fjcgr Date: Sunday, Decembadﬂg@]!&l‘ﬁaﬁalPM
Morigaon Range Name & Signature of the Mineral
' Concession Holder/Agency

. A MBI

AR5

0C58589055) 3]

e

=



Book No:2172
Page No:2

 OFFICE ORTHED)
T WITHIN DISTR

Name of Range/Beat :Morigaon Range

44

Mahal Name :Nakhula Beat Sand Permit Area No.3 (Rev.. Portion) of 2022-24

eTP No: 1597349178 Date & Time of Dispatch: 17/05/2023 17:49:00 Hrs VALID FOR ENTRY IN GUWAHATI CITY
AFTER 21:30 ON 17/05/2023 AND UP TO 07:30
(18/05/2023).

Permit No: 8468969846 Kisti No: 1

Consigner(Minor Minerals Concession Area Consignee:

(MMCA)Holder/Mahaldar/Contractor): Name: Phukan Das

Name: Jugal Bharali Address: Borjhari

Address: Vill.- Bojari, P. O.- Barpak, P. S - Jagiroad, Dlst.- Morigaon  {Phone: 7099864228

(Assam) Borjari

Jagiroad-782411

Phone: 7099864228

Transportation Details:

Type Of Mineral Quantity Destination Route Details/via Distance Duration (Approx)

Cubic Meters Kilometer Hours & Minutes
Rev. Portion 5.00 Kamrup Metropolitan
Vehicle No: AS01LCEB8T Vehicle GPS ID Not Available Vehicle Type & TIPPER/S
Capacity Cubic metres
Driver Name & Name :Md. Jakir Owners Contact No & Vehicle Log ID Not Applicable
Contact No: Hussain Address

Phone : 7896158205

ASZEROONELCFIVESIXEIGHTSEVEN

Terms & Conditions:

1. This Mineral Transit pass must be carried along with the vehicle and produced o any local aulhority for verification,

2. The Mineral Transit Pass is non-lransferable,

3. This is a digilally signed document, and hence does not require any physicall manual signatures of any authority as per the Provision of IT ACT 2000, Amended from Time to Time. To
check its authenticity, may please scan the QR Codes printed at the Top Right Camer of the Decument,

Issue

e

d/Countersigned by

Rabin Kumar Baishya
Forest Range Officer
Merigaon Range,
Nagaon Forest Division

Digitally signed by

Signer: JUGAL BHARALI
@ Date: Wednesday, May 17, 2023 5:22 PM

Jugal Bharali
Name & Signature of the Mineral

A

B9449WTREZ452T7 7'

11684324294

!

&ﬁ @}



APPENDIX: TABLE -9

NORMAL DATES OF ONSET AND WITHDRAWAL OF
SOUTH-WEST MONSOON

The India Meteorological Department, Nagpur, vide letter No. NAGPUR RMC /CS-312,
dated 18th January.2016 has provided the period of Rainy Season viz. Normal dates of Onset and
Withdrawal of Southwest Monsoon over India as state-wise and union territory- wise which are as
below:-

States Normal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Andhra Pradesh Ist June 15th October
__Arunachal Pradesh 5th June 15th October
)\/ : Assam 5th June 15th October
Bihar 10th June 15th October
Chhattisgarh 10th June 15th October
Goa Sth June 15th October
Gujarat 15th June 15th September
Haryana 1st July 15th September
Himachal Pradesh Ist July 15th September
Jammu & Kashmir Ist July 15th September
Jharkhand 10th June 15th October
Karnataka Sth June 15th October
Kerala Ist June 15th October
Madhya Pradesh 15th June Ist October
Maharashtra 10th June st Oclober
Manipur 1st June 15th October
Meghalaya 1st June 15th October
Mizoram Ist June 15th October
Nagaland 5th June 15th October
Odisha (Orissa) Sth June 15th October
Punjab Ist July 15th September
Rajasthan Ist July Ist September
Sikkim 5th June 15th October
Tamil Nadu Lst June 15th October
Telangana 5th June 15th October
Tripura Ist June 15th October
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A"'\Mm{7 Wil
0
FORM MMP- i
{See rule 24 25 and 38 (15) (i)}
Monthiy return for the Meonth of MOy - 2025 (1o be fursished by the
; mining lessee/contractor/permit holder
i ¥ e A P .].._ e L ki ..],.‘.\. .__..—--; - ——;—-— s o \
L. Nameofthe Mine | Sowd 3. N“"‘z;l';‘:sﬁd’c”  Torgary 4
e U YA i CRORRPRE, NSRS, . ... ... MR MBLLCER - 2105707 UM o
| Location of the Mine \ ! MName of Minor [ !
‘{a) Village P' e Mineral (s) for !
X iy bea s 4, | whichleasehas | D[Fo , Nogoor |
i __{(b) District I,.Memsm g {50 granted i |
' § { ' i
e Aee 1 S SR G -
| Nameof | Closing | Production Dispatched during the month (in ' Closing .
- mineral | stock | during the Tonne/Cu. M.) . stock |
(s) | brought month | (Tonne/Cu. |
| forward | (Tonne/Cu. | { M.)
| from the M) - @ _
| previous 3@ ] |
! month ' '
| (Tonne/ |
L Cu. M) i 5 i
S S O I 8. S MR
| B By By By other | Total
! | Truck | Railway | means of | 1
i i 3 st transport : |
Gl 1% ] e TV W6 | we | se 1 e
__ Average daily No, of labourer employees Wagespaid — =
% 10 _ 1 _ :
__Male T Female | Adolescent | Total | Male | Fomaic Adolescent | Total
6A | 6B | e | D | A 7B ey I |
s | o 1 o S | ke
| Tyt Bharak
Signature of the Iessmmmrj
Permit holder or his autherized agens.
Dated: _6/3/3% o g

N.B.: (1)  Please furnish on the reverse of this form reasons for rise or fail i production,
dispatches and labour employed, etc. as com pared with the preirious month,
(2)  Please send this repori to;
(@)  The competent authority,

() The Officer- in-Charge concerned b the 10 of STI
the month under report, ¥ of the month following
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FORM MMP- i .
[See rule 24, 25 and 38 (15) (i)}
Monthly return for the Month of J UL -~ AL LD (to be furnished by the
mining lessee/contractor/permit holder
; ; ‘ i ‘ e e _]-\]Td;-jéaﬁ.a‘_;&a;‘_cﬁsusq ——"—“T‘-—"‘—“:'_“" S ";
. 1. I h‘lar?ze of the Mine I 6M 3 l oF Yk ﬁﬂ‘({“m o ik
 Location of' the Mine |, s | Narne of Minor
f(a} Village mmmf” Mineral (s) for AJ {
' 2. | (b) Distri + Mf—'m‘gam 4. | which leasehas | DF @, SNOgaon
.!' j( ) District been granted |
[(¢) State Asiam. -
;— Name of ’ Closing | Production Dispatched during the month (in ~ Closing |
mineral | stock | during the Tonne/Cu. M.) stock 1
(s) brought month (T Ol’llae)fcu- |
| forward | (Tonne/Cu. - - . |
fomthe | M) RS M
previous :
month ;
! {Tonne/ -_
| Cu. M) | ‘
5 8 7 8. | 9.
| By By By other | Total | i
’ Truck | Railway | means of '. 'i
transport | |
Somd | Mo | igceum] Yoo | Mo | A | o ]
Average daily No. of labourer employees | Wages paid BT
| 10 11 \
. _Male | Female | Adolescent| Total Male | Female | Adolescent | Total |
' _6A | 6B 6C 6D 7A 7B 7C v o R
(2 e 1@ k> T |
W oArata Ly
Signature of the lessee/contractor/
Permit holder or his authorized agent.
Dated:_5/7(2.2
N.B.: (1)

Please furnish on the reverse of this form reasons for rise or fail in production.
* dispatches and labour employed, etc. as compared with the previous month
(2) Please send this report to: .
(8)  The competent authority,

(b)  The Officer- in-Charge concerned by the 10™ of the month followin
the month under report, 4
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FORM MMP- i
[See rule 24, 25 and 38 (15) ()]

Monthly return for the Month of j bd""/ B i

mining lessee/contractor/permit holder

i

(to be furnished by the

I .: : Ng:ye of the Mine E:’pampf 3. ] Namg:&isiidmss ,?jﬁdﬁ,&__ s
 Location of the Mine |ty imapuacst | | Name of Minor
{(a) Village }D’ ke Mineral (s) for
=N T L Mot which lease has | e, Nwzm
[.* j“b) Distrier I t * been granted s
[(¢) State Aseoim ! _—
" Name of { Closing | Production Dispatched during the month (in Closing |
| mineral | stock | during the Tonne/Cu. M.) stock |
o (s) l brought |  month 4 (Tonne/Cu. l
| i forward | (Tonne/Cu. M.) 1
! | from the M) 2 5% CudM 5__
previous 2
month |
(Tonne/ i._
P Cu. M)
% 1.8 | % g, T
i -‘ By By [ By other | Total ',,
] Truck | Railway | means of |
| transport |
Soms{ | NO | 2% Yese | No | Neo o s
Average daily No. of labourer employees Wages paid 1‘
10 11 |
Male | Female | Adolescent| Total Male | Female | Adolescent| Total |
 6A | 6B 6C | 6D 7A 7B 7C ¥, b s
20 | o [ | Ro 0 |

Dated: 2’/ @/ 22

N.B.: (1)  Please furnish on the reverse of this form reas
dispatches and labour employ
(2)  Please send this report to:
(a)  The competent authority,
(b)

the month under report.

The Officer- in-Charge concerned by

Rharadl

Signature of the lessee/contractor/

Permit holder or his authorized agent.

the 10

ed, etc. as compared with the previous month.

of the month following

ons for rise or fail in production.
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FORM MMP- |
[See rule 24, 25 and 38 (15) ()}

Monthly return for the Month of MM}- -R02%

(to be furnished by the

mining lessee/contractor/permit holder

L. Name of the Mine qu/,m{

Name and address | (b o 1e/oocs '
P o { 3_’ of lessee | %ﬁ L —
- Location of the Mine |~: 1" | 'Name of Minor \
'(a) Village !Q,.mare.mawn Mineral (s) for |
ia | g 2 . which lease has . NFo, N -
o2 | (b) District .! {'megwn., 4. b gt D o e
|(¢) State _.! A e
: EEE SR - I
| Name of ! Closing | Production Dispatched during the month (in - Closing |
| mineral | stock | during the Tonne/Cu, M.) stock
' (s) brought month (Tonne/Cu.
5 forward | (Tonne/Cu. M.) \
| | from the M) gﬁb’@m |
| ' previous |
| month |
(Tonne/ -‘
Cu. M)
2 |: 6. A 8. 9. |
{ By By By other | Total 1‘
* Truck | Railway | means of |
; ‘ transport | |
Sand | © | 500wH ye3 | N8 | N [Rgca | A6
Average daily No. of labourer employees Wages paid _j]
10 | I |
Male | Female | Adolescent| Total Male | Female | Adolescent| Total |
' 6A | 6B 6C 6D 7A 78 7C 7 |
g | o o 'S 2 sO %

Dated: ,3,/6{ { Lo

N. B.: (1) Please furnish on the reverse of this form reas
dispatches and labour employed, etc. as co
(2)  Please send this report to:
(a) The competent authority,
(b)

the month under report.

The Officer- in-Charge concerned by the 10"

250

Gruged  telanrents
Signature of the lessee/contractor/

Permit holder or his authorized agent.

ons for rise or fail in production.
mpared with the previous month.

of the month following
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FORM MMP- |
[Sce rule 24, 25 and 38 (15) ()]

Monthly return for the Month of S{QPMAM'* re?

(to be furnished by the

mining lessce/contractor/permit holder

1

: . \... . ", ,’ . S—— .,] Name and addrgs"s N * l
: ‘ 3 Name il !&mof % 1 of lessee rb?_@ o
' Location of the Mine &, " |'Name of Minor '
'(a) Village ﬁ)iml e Mineral (s) for DFO _ ]1
2 1 1 Prisied Mo e 4. | which lease has 2 E} o ‘
;{ ) District cd,a.mv e grited
j(c} State i\w - __#_,\
| Name of | Closing | Production Dispatched during the month (in '\ “Closing %
- mineral | stock | during the | Tonne/Cu. M.) | stock {
(s) | brought | month i— ‘ (TO"“e"C” .
:' forward | (Tonne/Cu, ;
! from the M) QA0 G oM l |
previous i [
| month | |
| (Tonne/ | |
( Cu. M.) i 5
5. 1.8 % . 8. S. 1
’ By |[By By other | Total ;
Truck | Railway | means of ".
i ) | transport | et
_Sand [ 2\ & IRO0 [ Yes [ NO [ ND WWis | eto |
Average daily No. of labourer employees Wages paid Jacad mi
10 11 1
__Male | Female | Adolescent| Total Male | Female | Adolescent | Total
. 6A | 6B 6C | 6D 7A 7B Cw oy
20 | o o | 20 © 00 | oo |

g mhaee

Signature of the lessee/contractor/

Dated: 3{/'0/&5

N.B.: (1) Please furnish on the reverse of this form reason
dispatches and labour employed, etc
(2)  Please send this report to:
(a)  The competent authority,
(b)

The Officer- in-Charge concerned by
the month under report.

Permit holder or his authorized agent.

s for rise or fail in production.
- as compared with the previous month.

the 10" of the month following
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FORM MMP- i
{See rule 24, 25 and 38 (15) (i)
> )
Monthly return for the Manthof OCF - — 20273

{to be fuﬂn&hm by the
mining lessee/contractor/permit holder :

: i : e A R et e e e A g
L MemerieMine | (any - |3 (NeREEEES) Bt |
| Location of the Mine b ?h;;r; ' | | Name of Minor

'{a) Village | “n Minerai (s) for . ':.
¥ f{b} Distri +M_grn°8m 4. | which lease has ) FDI N"‘%""V‘ :
§ ;s i been granted |
'(¢) State TM i 5
| Name of | Closing | Production i Dispatched during the month (in Closing |
| mineral | stock | during the i Tonne/Cu. M.) stock |
(s) | brought | month = — - . {Tonne/Cu.
| forward | (Tonne/Cu. | M.) 5
i from the M) I 20 ' |
{ previous |
| month 4
' (Tonne/ | :
ir Cu' M‘J r; b 4
R SEE Y S g, S
| ’ By |By By other | Total '
" J Truck | Railway | means of i :
i ! ‘ | WHW i i ;
Sond [¢io [ A0 T VA NG | ame 1285 | 1@
.. Average daily No. of labourer employ n Wagespaid =~~~ 1
" 10 3 b
Male | Female | Adolescent ! Total Male | Female | Adolescent | Total
. 6A | 6B | & | 6 | 7JA B | O EE
B ] | | 22 | seo | | s T

Signature of the lesseeizontractor/

Permit holder or his autharized agent,
Dated: 3/11/2% Sglae

N.B.: (1)

(2)  Please send this report (o:
{a)  The competent authority,

{b)  The Officer- in-Charge concerned by the 10" of

the month vi
the month under report, following
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FORM MMP- §
{See rule 24, 25 and 38 (15) ()]
ththh return for the Month of N 06 2023 {to be farsished by the
mining lessce!euntmctaﬂpemit holder :
5 ' thme of the Mine Samar J 3 _ﬁamf;wmss i,I %OI‘BN‘C&“‘ ke i
Locaumz of the Mine i Name of Minor { '
@) Village 'bim o ! | Mineral (s) for | _ _ z 1
MM | 4. | whichleasehas | DF O, Newamm
2. l(b) District [ ?aml" been granted 1 i
(c) State { | o
" Name of , Closing [ Production | Dispatched during the month (in - Closing |
- mineral | stock | during the | Tonne/Cu. M.) stock |
_ (s) { brought month (Tonne/Cu. |
! ! forward | (Tonne/Cu. ' M) i
! | from the M) : -f
| previous ! ?91-’ {
;' month | |
| (Tonne/ 1[ " ; '_
Cu. M) | !_ : .-.
R N SR 8. T Sl TR
; By By By other | Total
: i | , Truck | Railway | means of S g
| | | f transport | |
Sard 1210 | F00 | Yz | NG po, 1116 Tie i
| Average daily No. of laboarer amp!o?écs 1.2 T Wages paid S H"“'"-;”i
¥ 10 : ; : 11 R
i Male | Female | Adolescent | Total Male | Female Adolescent ! Total
|__6A | 6B | 6C | "&b L 7A B | W g
L me 1 e 6 [ 2® | 83¢0 © ] | 260 |
Signature of the tcsmwtractorf
Permit holder or his authes
Dated: B/! Z/ 25 '
N.B.: (1) Piease furnish on the reverse of this form reasons for rise or fallin production
dispatches and labour em mployed, etc, as compared with the previsus month
(2)  Please send this report (o:
(a)  The competent authority,
(b) The Officer- in-Cha

rge concerned b

the 10" of the it o
the month undes report, Y morith following
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FORM MMP- 2
{See mile 38 (15 ()]

Annual return to be furnished by the mining lessee/contractor

\nnual statement of Minor Minerals obtained, labourer employed, etc. for the Financial

Year ending 2022/2% Cup to Nevi-22)
U g "
Name of the lessee J M—%{M %“Yaﬁ"
- -3 (R022-2Y"
Arca of the leasc NQM“J-K M 893)"‘.4 PQ!‘ﬁJ’hl‘{' M 3( L

= v
Viillage fl}.)o l"edGU'U-

Sub-Division Morugror’
District Mo m:ag@'f\/

Name of the o U
Minor Qutput Value Average number of persons employed daily |
Mineral GV
I 2 3 4 |
e Male |  Female Total |
~Sand 3P4 @M| 15T 40F | MK &0 5 @ 20
" Average No. of : | Compensation | No. of days : ¥
 das worked No. of accidents | aaid (if Rs.) worked Remarks
RS . it 8 9
A2 © | o 20 A
Signature of the lessee/contractor
Permit holder or his authorized agent
Dated: 10/12/2.3 gent.

N #. Fhis return is 10 be submitted by the 15" of April of each year for the precedine
financial year. i, ¢. from First of April 10 3 1at March to the: =
(a) Fhe competent authority,

(b) The Officer- in-Charge concerned.,
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GOVERNMENT OF ASSAM

AR

ENVIRONMENT AND FOREST DEPARTMENT
OFFICE OF THE RANGE FOREST OFFICER:: MORIGAON RANGE :: MORIGAON

Letter No. Mg/36/Sand Mahal/2023/1280
To,

The Divisional Forest Officer,

Nagaon Division, Nagaon.

Date: 18/12/2023

Sub:- Suo Moto Matter O.A. 169/2023 (Jinti Deka & Anr-vs-State of Assam)-regarding.

Ref.- This office letter No.MG/36/Sand Mahal/2023/1247 dtd- 12.12.2023

Sir,

In continuation to this office letter number under reference, | have the honour to
submit herewith the details of the following Offence Reports drawn at the concerned
areas adjacent to Chotabori village in Kapili River under Morigaon Range. The Offences
have been compounded by the DFO, Nagaon, Division, Nagaon under the AMMC Rules'
2013 and realized Royalty, Price of the materials, Fine, GST, IT etc. as follows:

DETAILS OF OFFENCE REPORTS. COMPONUNDING DATE, REALIZED AMOUNTS ETC.

SI No i 2 |3 4 5 6

O.R. Nos. MG/23 MG/24 | MG/31 - MGH2 MG/17

&Date | dt11.112021 | dt11.11.2021 | dt.05.03.2022 | dt.12.10.2022 | dt.21.11.2022
| Place  of | Bangthaigaon Rajakuchi Nabahatia Nabahatia Kadomtoli

Offence '
' Name  of | Bipllab Saikia | Akshay kr. Deka Rajib  Boro | Prasanta Sarat Deka

Offender | Deka

DFO’s _

Compoun | Dt. 23.08.2022 | 4t 05.11.2022 | dt. 05.11.2022 | dt. 21.10.2022 | dt.13.01.2023 Total

ding Date

Quantity 360 M° 360 M” 424 M” 456 M* 121.5 M° 1721.5 M°
Royalty Rs. 70560/~ | Rs. 76,140/~ | Rs. 59459/ | Rs. 63,879~ | Rs. 17,010/~ | Rs. 2,87,048.00
P’rice Rsi 181,440/ | Rs. 1,18,0360/- | Rs. 146525/~ | Rs. 1,567,417/~ | Rs. 41,918/~ | Rs.17,07660.00
Fine Rs. 50,000/~ | Rs.  50,000/- [ Rs. 50,000/~ | Rs. 50,000~ | Rs. 50000/~ | Rs. 2,50,000.00 |
| GST Rs. 12600/- | Rs. =~ 12525/- | Rs. 10299/- | Rs. 11,064/~ | Rs. 2,046/ | Rs. 49434.00 |
LT. Rs. 6,426/~ | Rs. 6,388~ | Rs. 5253/ | Rs. 5643/ | Rs.  1.503- | Rs. 25,213.00

41,197/- 44 259)- 11,786/~ | Rs. 97,242.00

Total Rs. 3,21,026/- | Rs.1,32,5413/- | Rs. 3,12,733/- | Rs. 3,32,262)- | Rs. 1,25,163/- | Rs. 24,16,597.00

This is for favour of your kind information and necessary action.

Yours faithfully,

RIS

(Rabin Kr. Baishya, AFS, FR)
Range Forest Officer
Morigaon Range, Maorigaon
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GOVERNMENT OF ASSAM
ENVIRONMENT AND FOREST DEPARTMENT
FF|GE OF THE RANGE FOREST OFFICER: MORIGAON RANGE - MORIGAON

Letter No. Mg/36/Sand Mahal/2023/1247 Date: 12/12/2023
To,
" The Divisional Forest Officer,
Nagaon Division, Nagaon:

Sub:- Suo Moto Matter ©.A 169/2023 (Jinti Deka & Anr-vs-State of Assam)-regarding.
Ref- Site Visit dtd. 08/12/2023 and direction- thereof.

With reference to the @above, | have the ‘honour to submit herewith the action
taken report of the illegal mining of sand in Kapill River at/near Chotabori areas as
quoted below. As per records of this Range Office, the following offence reports were
drawn in areas concerned at Morigaon Range and compounded by the DFO, Nagaon,
Division, Nagaon and then realized Royalty, Price of the materials, Fine, GST, IT etc. as
per the AMMC Rules 2013.

 DETAILS OF OFFENCE REPORTS, COMPONUNDING DATE REALIZED AMOUNTS ETC.

Sl [OR. Nos. 1_ DFQ’s ] Qua | Amount Realized in the Year 202122 to 2023-2024 (in RS.
| No | & Date | Compoun | ntity l Royalty | Price Fine | GST [l .
' ! | ding Date | ] '| ‘ ‘ 1 |
1 [ MGi23 \ Dt. \ 360 | 70,560/~ | 181,440/ 50,000/- ' 126001 | 6426~ | 3,21,026.00 |
dt14.11.2021 | 28.08.2022 | M | \ [ \
2 | MGPR4 [ dt. | 360 [ 76,1401 | 1,18.0360!1 50,000/ | 12525/~ | s,ssai-i 1,32,5413.00 |
e e Zoos 12 0200 LM I | . , | |
3 | MGI31 Tt | 424 | u ! I i 5 253/ | |

| 4t05.03.2022 | 05.11.2022 | M | 59459/ | 146,525/- | 50,000/ ~ 10299/ | 41197/ | 3,12,733.00 |
MGA2 Tt 456 | | T 5,643 i ’
63.879/- | 157 447/~

44,259/ |
1,503/~ |

50,000/~ | 11,064/ |

' 12.10.2022 | 21.10.2022 | M| 3.32,262.00 |

3 | MGIT [ dt. _ ‘ 1215 | : 1
\_ g dt.21.14.2022 | 13.01.2023 | M" 17,010/~ | 41918/ | 50,000/ | 2946/ 11,7-’8'6!-_l 1,25,163.00 |
: |

bid T Total= Rs. | 287,048/ | 17,07660/
I : | 9 ;
That Sir, although the area is under the revenue department and far away from
the Range office, our staff have been successfully controlling the illegal activities of sand
mining over that area and taking appropriate aetions under the Rules in force.
This is for favour of your kind information and necessary action.

| 2,50,000/ | 49_,434-1-\ 1,22,455/ | 2:4,1.6_,597.{}{]]
- I - l

A S AL

Yours faithfully, %2
= s g

(Rabin Kr. Baishya, AFS FR)
Range Forest Officer
Morigaon Range: Morigaon

a}"{.’éi;‘p i >
SR
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GOVERNMENT OF ASSAM

T DEPARTMENT OF ENVIRONMENT AND FORESTS
F THE FOREST RANGE: MORIGAON RANGE; MORIGAON: ASSAM

o e——-

\\ ‘l }. (\ '_\nq
‘MeMmo No- MG/GE spalel:
\.\. N\ 366/ Minor Minerals/2022/118 Dated:-12/05/2022
2 To, (‘:.r.'
gt} &The Divisional Farest Offcer,
~~11(v I ., Nagaon Division, Nagaon.
202223
P fart b
__ , o
\ ‘--\_‘_ e E‘/ Submission of availability report of Minor Minerals (Sand) under Morigaon Range.
>
n-n \"
UURGE- Your letter No-ENGT/B/74(Part-)Gen/2022/3114-17 dtd-12/04/2022.
Sir,

With reference to the letter cited above, | have the honour to submit here with

the a.vanabmty report of Minor Minerals (Sand) under Morigaon Range as per Proforma
received from your end as follows.

é Sng-’ | :lame s of Total area |  Availability of sand ]| G.P.S l Remarks 1
| and area in Hact. _Peryear |  Co- ordinates I e
1 | 1jN=26°10"-35.12" | 1)Starting point is |
E=092°12’-48.32" || at a distance of \
1 . | 2)N=26"10"33.7" | 500 Mtrs |
, | E=092°12'-49.02" | downstream |
t | 3)N=26"20"-33.11" ! from Bhakatgaon |
| ! £=092°12-234.7" | RCC Bridge. |
[ | Nakhulz Beat !\.I"iaxinmm:llZ,iZl(){M.‘um3 | 4}N=16°1D’»31.3“ | Kept 500 Mtrs. gap to |
1. |  5and 4.10 Ha, | Minimum=10,000.0m* | E=092°12"-34.5" avoid to 'I
' | Permit area : | 5)N=26"10"-42.1" | probable I
‘ ‘ No-3 | | E=092°12'-24.06" damage to ,
. | 6)N=26"10"-42.3" the ':
| ‘ E=092°12’-22.60" Bhakatgaon RCC
‘ : | Bridge on Kapili River |
’ ‘| 6) Ending point |
: is at Motun
\ ' Bangalbari kl
I e e R ]

This is for favour of your kind information and necessary action.

Yours faithfully

o

N
\w\q&

(R.K.Baishya, AFS, FR)
Range Farest Ofticer
Morigaon Range, Morigaon
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b)

Enforcemant & M g Guidelings and Mining
District Survey Report for sand mining shall be prepared before the
Jauction/e-auction/grant of the mining lease/Letter of Intent (Lol) by
Mining department or department dealing the mining activity in

respective states.

The first step is to develop the inventory of the River Bed Material and
Other sand sources in the District. In order to make the inventory of River
Bed Material, a detailed survey of the district needs to be carried out, to
identify the source of River Bed Material and alternative source of sand
(M-Sand). The source will include rivers, de-siltation of reservoir/dams,
Patta lands/Khatedari Land, M-sand etc.

The revenue department of Kerala already conducted river
mapping and sand auditing of around 20 rivers of Kerala which is a good
example wherein the profile of rivers was created at regular intervals and
aggradation/deposition was identified along with water level. In the
same study, benchmarks were also created at a prominent location at
regular interval for future surveying. Such study helps the mining
departments to identify the source of sand.

Thus, it is proposed that for preparation of district survey report,
the auditing of rivers needs to be carried out. There is already a provision
under MMDR Act 2015 for National Mineral Exploration Trust (MET)
wherein a 2% of royalty amount to be deposited in the trust. This fund
is used for mineral exploration in the country. The Sand Auditing is also
a sort of identification of mineral and State Government may request
Central Govt. for proving funds for river auditing. The Central Govt.
(Ministry of Mines) may also explore the possibilities for providing the
funds for river auditing. The other option is that State Govt. may conduct
such studies by its own fund and the same may be recovered from the
leaseholders to whom the mining lease will be allocated.

Page | 15
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Enforcement & Monitering Guidelines for Sand Mining

Ahh—thz )

4.2 Grant of Letter of Intent to those mining leases which are falling
in potential mining zone

\)// The State Government shall issue letter of intent as per procedure laid
down in their Minor Mineral Concession Rules with due consideration of final
district survey report. The State Government shall ensure that all the letter of
intent shall have complete details of the mining lease including geo-
coordinate of the corner points, the involvement of forest land, distance from
the forest land, distance from the protected area, distance from other sites
of archaeological importance, details of the cluster situation etc. The
demarcation of the boundaries of Lol/Lease area shall be placed in public
domain along with Lol/lease deed details.

The LOI should not be granted for mining area falling on both riverbed
and outside riverbed. Therefore, in the same lease, both types of area should
not be included.

V"ﬁe authority responsible for grant of lease for sand mining shall
ensure that annual audit of the sand mining process, production and
compliance of the imposed conditions by regulatory authority
(Environmental clearance or mine plan) shall be one of the essential
condition of the lease agreement. The annual audit report shall be submitted
to the district administration, which shall be put in public domain through
the district website. Any deviation observed shall be appropriately and in-
accordance with applicable law shall be dealt by the concerned authority and
corrective measures shall also be taken to restoration of
ecological/environmental damage, if observed.

| 20
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GOVERNMENT OF ASSAM
DEPARTMENT OF ENVIRONMENT & FORESTS, ASSAM
OFFICE OF THE DIVISIONAL FOREST OFFICER: NAGAON DIVISION NAGAON

Phone & Fax No. 03672-233610 Email ID- dfonagaont@gmail.com,

Letter No. FNGT/B/74 (Part- [)/Nakhula Beat SPA No. 3/2022/ 2445 /; | 4 Dated- | 2{1>. j202%2..
To,

Sri Jugal Bharali,

Vill.- Barjari,

P.O.- Barpak, P. 8.- Jagiroad,
Dist.- Morigaon (Assam).

Subject: Provisional letter of Intent (Lol) Granting Mining Permit to allow Minor Mineral in respect of
the Mining Area- Nakhula Beat Sand Permit Area No. 3 of 2022-24 (Rev. Portion).

Reference: The Addl. P, C. C. F (T), UAZ, Assam vide Memo No. FGT. 24/Nakhula Beat Sand Permit
Area No. 3 (Rev. portion) of 2022-24, dtd. 17/12/2022.

Subject to the appeal provision and other provisions of the Assam Minor Mineral concession
Rules, 2013 and other applicable laws, and on approval received from the Addl. Principal Chief Conservator
of Forests (T), Upper Assam Zone, Jorhai- 1, of your bid amount of Rs. 41,10,000/- (Rupees Forty one lakhs
ten thousand) only, for Mining of 20,000 m3 of Sand for a period of 2 (Two) years from “Nakhula Beat
Sand Permit Area No. 3" of 2022-24 (Rev. Portion) under Morigaon Range, Morigaon of the Nagaon Forest
Division, you are requested to deposit the following amount within 15 (Fifteen) days from the date of
issue of this provisional letter of Intent (Lol) and obtain an approved Mining Plan/Pre-feasibility report
and Form 1 M along with EIA Clearance from the competent authority within 45 (Forty Five) days for
signing of Permit Agreement in FORM- MPS- I, as per provisions of AMMC Rule’s 2013. An additional
amount 10% on bid value has to be deposited towards “Mines-Minerals, Rehabilitation Dev. &
Restoration Fund” & 10% District Mineral Foundation (DMF), Nagaon on the actual royalty at the time
of depositing the kist money. Failing to comply with the above directions within the stipulated period, the
provisional letter of Intent (Lol) will be cancelled without assigning any reason.

Details of Deposit:-
(a) 25% of annual dead rent as security deposit on bid value =Rs,  5,13,750/-

(b) An additional amount equal 1 month’s dead rent on bid value  =Rs.  1,71,250/-
Total =Rs, 6,85,000/-

(Rupees Six Lakhs eighty five thousand) only.

L

(The amount fo be deposited through Online Revenue Collection System. e g

|7
..-f:‘f")/ [('z { [ 2’[ ~

Divisional Forest Officer,
Nagaon Division, Nagaon @/

Contd...2



)

Copy along with the required documen

1. The Director, Directorate of Geology & Mining Assam, Kahilipara, Guwahati-

Memo No. FNGT/A/74 (Part- [)/Nakhula Beat SPA No. 3/2022/ L iy 8-5

48

Bk

is i.e. GPS Co-ordinates, Google Map (Schedule- A) forwarded to:-

19, for favour of

kind information and necessary action, with a request to accord necessary approval of the Mining
Plan, along with Pre-feasibility report & Form 1 M at an early date.

Divisional Forest Officer,
Nagaon Division, Nagaon

rd

L

| \

Copy forwarded for favour of kind information and necessary action to:-

o

2
3

The Principal Chief Conservator of Forests & Head of Forest Force, Assam, Panjabari,

Guwabhati- 37.
The Addl. Principal Chief Conservator of Forests (T), Upper Assam Zone,

The Conservator of Forests, Northern Assam Circle, Tezpur, Assam.

Divisional Forest Officer,
Nagaon Division, Nagaon

Panjabari, Jorhat- 1.

Dated- | [12 {202

)

61
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{'STANDARD ENVIRONMENTAL CONDITIONS FOR SAND M]NING]

Impact Category|S.No.

Environmental Conditions

Stakeholder
Engagement

In the case of private land not owned by the lease holder an affidavit
should be obtained regarding consent of the concerned land owner (s)
for carrying out the mining operation.

Stakeholder awareness and ability to raise concerns and getting it to be
addressed.

Implementation of Action Plan on the issues raised during the Public
Hearing. The Proponent shall complete all the tasks as per the Action
Plan submitted with the budgetary provisions during the Public Hearing.

Haying valid lease and all the permits is very much needed.

To establish a Monitoring Committee including Local Panchayat, (o
check on traffic due to transportation and submit an annual report on

the same.

The directions given by the Hon'ble Supreme Court of India vide order
dated 27.02.2012 in Deepak Kumar case [SLP(C) Nos. 19628-19629 of
2009] and order dated 05.08.2013 of the Hon'ble National Green Tribunal
in application No. 171/2013 may be strictly followed.

| Payment of compensatmn to the:land owners.

All the provisions made and restrictions imposed as covered in the Minor
Mineral Rule, shall be complied with, particularly regarding
Environment Managcment Practices and ll'S fund management and

Practices

Sustainable
' Mining et

: Dlstnct 1‘3“31 Survey REPOIT ShD'ﬂd be prepared and area sultablt: for E
o mmmg and area prohibited for mining be u:Ientlﬁed R

| The depth of mining in Riverbed shall not exceed one meter or water

level whlchever is less, provided that where the Joint Inspectlon

- Commmce certifies about excessive deposit or over accumulatmn of
r-mlm,ral in ccruun reaches requmng channehzauon 1t can go up to 3 i

mcters" n deﬁned reaches of ihe Rlver

n case the rep erushment Is Iower than the approved rate of producho

SUSTAINABLE SAND MINING MANAEEM@T GUIDELINES - 301 sj
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then the mining activity / production levels shall be decreased / stopped

accordingly till the replenishment is completed.

Ultimate working depth shall be up to 3.0 m from Riverbed level
and not less than one meter from the water level of the River channel
whichever is reached earlier. In hilly terrain this depth be preferably

restricted to one meter. -

13

In River flood plain mining a buffer of 3 meter to be left from the River

bank for mining.

14

{ adjacent field.

In mining from agricultural field a buffer of 3 meter to be left from the

15

Mining shall be done in layers of 1 meter depth to avoid ponding effect
and after first layer is excavated, the process will be repeated for the

next layers.

16

| Zone.

To maintain safety and stability of Riverbanks i.e. 3 meter or 10% of
the width of the River whichever is more will be left intact as no mining

17

No stream should be diverted for the purpose of sand mining. No natural
water course and/ or water resources are obstructed due to mining

operations.

18

No blasting shall be resorted to in River mining and without permission

at any other place.

19

' landelverbcd the method of mining may be manual, semi- mcchamzed

Depending upon the location, thickness of sand, deposition, agricultural

or mc hamzed hOWeVCL ‘manual method of mmmo shall be. prefemed
"thet method '

{Identification
and Preparation
of Mining Site

21

| Le Sui'vey Report suitable for mining and so certified by the Sub-
' Dwtsronal Level Committee after site visit.

g sho d_'be done only in area / stretch 1dcnt1ﬁed in the stmcc

Mmmg should begm orﬂy aftcr pucca pﬂ1ar mar klng the boundary of

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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{STAN DARD ENVIRONMENTAL CONDITIONS FOR SAND MININ G}

Environmental Conditions

In the case of private land not owned by the lease holder an affidavit
should be obtained regarding consent of the concerned land owner (s)
for carrying out the mining operation.

Stakeholder awareness and ability to raise concerns and getting it to be
addressed.

Implementation of Action Plan on the issues raised during the Public
Hearing. The Proponent shall complete all the tasks as per the Action
Plan submitted with the budgetary provisions during the Public Hearing.

Having valid lease and all the permits is very much needed.

To establish a Monitoring Committee including Local Panchayat, to
check on traffic due to transportation and submit an annual report on

the same.

The directions given by the Hon'ble Supreme Court of India vide order
dated 27.02.2012 in Deepak Kumar case [SLP(C) Nos. 19628-19629 of
2009] and order dated 05.08.2013 of the Hon'ble National Green Tribunal
in application No. 171/2013 may be strictly followed.

: Payment of compensation to the land owners.

All the provisions made and restrictions imposed as covered in the Minor
Mineral Rule, shall be complied with, particularly regarding
Envimnment Management Practices and its fund management and

7 mmmg and area prohlblted for mining be idcnnﬁed

DlStl'lC[ Ievel Survey chort should be prepared and area suttab!e for

Impact Category|S.No.
Stakeholder 1
Engagement
2
3
4
6
7
Sustainable ., 8
: Mmlng S e
Practices \é /5

e 'Ihe depth of mining in Riverbed shall not exceed one meter or water

- Commlltcc ceruﬁes about excessive deposit or over accumulanon of
mmeral in. certain reaches requiring channehzahon it can go up to 3

level wh:chever is less, provided that where the Joint Tnspection

meters on deﬁned reaches of the River. -

No'-R,wcr aa.nd minin g be al]owed in ramy season.

_ rep[emshment report cemﬁed by an au lhonzed agency
’,{n C 'c the replemshmcnt 1s lower than thc approved rate. of pr iction,

SUGTAINABLE SAND MINING v

'AMAGEM&NT GUIDELINES - 2'0.1 5
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then the mining activity / production levels shall be decreased / stopped

accordingly till the replenishment is completed.

42 | Ultimate working depth shall be up to 3.0 m from Riverbed level
and not less than one meter from the water level of the River channel |’
whichever is reached earlier. In hilly terrain this depth be preferably
restricted o one meter.

13 | InRiver flood plain mining a buffer of 3 meter to be left from the River

bank for mining.

14 | In mining from agricultural field a buffer of 3 meter to be left from the
adjacent field.

15 | Mining shall be done in layers of 1 meter depth to avoid ponding effect
and after first layer is excavated, the process will be repeated for the

next layers. ;

w-’lﬁ To maintain safety and stability of Riverbanks i.e. 3 meter or 10% of
the width of the River whichever is more will be left intact as no mining

zone.

17 | No stream should be diverted for the purpose of sand mining. No natural

waler course and/ or water resources are obstructed due to mining

operations.

18 No blasting shall be resorted to in River mining and without permission
at any other place.

19 | Depending upon the location, thickness of sand, deposition, agricultural
land/Riverbed, the method of mining may be manual, semi-mechanized
or mechanized; however, manua.l method of mining shall be preferred

_over any other method.

|Identification |20 | Mining should be done on y.m area / stretch 1dent1f“ ed in the D1stnct

and ?r@paréﬁon | Level Survey Report suitable for mining and so certified by the Sub-
of Mining Site [I)'i'visional Level Committee after site visit.

21 Mmmg should begin only after pucca pf]lar marking the boundary of
' | lease area is erected at the cost of the lease holder after certification by
r.he' mining official and its geo COOI’dll’lth‘.S are madc avallable to the :
: D 'tnctievel Comrmttee § : :
Sh9s

74 : L SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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Enforcement & Monitoring Guidelines for Sand Mining

o) Demarcation of mining area with pillars and geo-referencing should be
done prior to the start of mining.

p) Abuffer distance /un-mined block of 50 meters after every block of 1000
meters over which mining is undertaken or at such distance as may be
the directed/prescribed by the regulatory authority shall be maintained.

q) A buffer distance /unmined block of 50 meters after every block of 1000
meters over which mining is undertaken or at such distance as may be
the directed/prescribed by the regulatory authority shall be maintained.

___I,_.fr)/,/'/River bed sand mining shall be restricted within the central 3/4th width
\'t/ of the river/rivulet or 7.5 meters (inward) from river banks but up to 10%
of the width of the river, as the case may be and decided by regulatory
authority while granting environmental clearance in consultation with
irrigation department. Regulating authority while regulating the zone of

river bed mirﬁr?g shall ensure that the objective to minimize the effects

of riverbank erosion and consequential channel migration are achieved

to the extent possible. In general, the area for removal of minerals shall

not exceed 60% of the mine lease area, and any deviation or relaxation

in this regard shall be adequately supported by the scientific report.

s) Mining Plan for the mining leases(non-government) on agricultural
fields/Patta land shall only be approved if there is a possibility of
replenishment of the mineral or when there is no riverbed mining
possibility within 5 KM of the Patta land/Khatedari land. For government
projects mining could be allowed on Patta land/Khatedari land but the
mining should only be done by the Government agency and material
should not be used for sale in the open market.

Page | 24

o
72 (Yoo



MINING PLAN

NAKHULA BEAT SAND PERMIT AREA No. 3,
(Mining Contract Area, Govt. land),
Village- Bhakatgaon/Barjari, P.O- Bhakatgaon, P.S- Jagiroad,
District of Morigaon, Assam
Area allotted: 4.1 hectares (area calculated as per GPS Coordinates)

fning PIE S o4

amwng s
0‘ Geﬂm 1“ 19

Submitted under Rule 52 (1) of the Assdin mﬁmﬂ%‘heral

Concession Rules, 2013

(Approval from Directorate of Geology & Mining, Assam)

Submitted By:
Jugal Bharali,
Vill- Barjari, P.O- Barpak, P.S- Jagiroad,
District- Morigaon (Assam).




P20 290000000000 00OGOGEOGEOGEOGIESEIDIOGOOOOSOOOES®EDP»PO®OS OOCE

55

DECLARATION BY THE APPLICANT

This Mining Plan is prepared under the provision of Rule 52 (1) of the
Assam Minor Mineral Concession Rules, 2013 in respect of Sri Jugal Bharali,
Vill- Barjari, P.O- Barpak, P.S- Jagiroad, District- Morigaon (Assam) for “Nakhula
Beat Sand Permit Area No. 3 (Rev. Portion)”, under Morigaon Range, Morigaon,
District- Morigaon (Assam), for the extraction and transportation from Kapili
Riverbed Mining Contract Area. The land area is a Govt. Land, for the mining
permit period of two (2) years, Total land area for the proposed mining Permit area
is 4.10 hectares, and the total proposed quantity is 27,000 Cum (Mining Contract
Quantity 20,000 Cum and Govt. Permit Quantity 7,000 Cum). The reserve is
located under the jurisdiction of Morigaon Range, Morigaon, District- Morigaon
(Assam), of Nagaon Forest Division, Nagaon, District- Nagaon, Assam.

I understand its content and hereby agree to implement the collection work
of the Sand in accordance with the prevailing provisions of law.

If any other permission is needed, I shall approach the appropriate authority,
before commencement of the extraction work.

W m/\wvoi»'

Place: Morigaon, Sri Jugal Bharali,

Date: 19/12/2022, Vill- Barjari, P.O- Barpak, P.S- Jagiroad,
District- Morigaon (Assam)
Contact No.- 8638114576

68
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CONSENT LETTER FROM THE APPLICANT

This Mining Plan is prepared under the provision of Rule 52 (1) of the
Assam Minor Mineral Concession Rules, 2013 in respect of Sri Jugal Bharali,
Vill- Barjari, P.O- Barpak, P.S- Jagiroad, District- Morigaon (Assam) for “Nakhula
B?al Sand Permit Area No. 3 (Rev. Portion)”, under Morigaon Range, Morigaon,
D}strict- Morigaon (Assam), for the extraction and transportation from Kapili
Riverbed Mining Contract Area. The land area is a Govt. Land, for the mining
permit period of two (2) years. Total land area for the proposed mining Permit area
is 4.10 hectares, and the total proposed quantity is 27,000 Cum (Mining Contract
Quantity 20,000 Cum and Govt. Permit Quantity 7,000 Cum). The reserve is
located under the jurisdiction of Morigaon Range, Morigaon, District- Morigaon
(Assam), of Nagaon Forest Division, Nagaon, District- Nagaon, Assam, of Nagaon
Forest Division, Nagaon, District- Nagaon, Assam, has been prepared by Dr.
Moloi Bora, Santi Dan Path, House no.12, District of Kamrup (M), P.O.
Gauhati University, under P.S.- Jalukbari, Lankeswar, Guwahati-781014,
Assam, and a RQP with Registration no. DGM/RQP/18/2017 from Directorate of
Geology and Mining, Government of Assam, Kahilipara, Guwahati-781019,
Assam with validity up to 10-12-2027, on behalf of the undersigned.

[ hereby undertake that the Mining Plan so prepared by the said RQP has
been made with my knowledge and consent and shall be acceptable and binding on

me in all respect.
%U—Q,"‘l Rbans als’

Place: Morigaon, Sri Jugal Bharali,

Date: 19/12/2022, » ;
. Vill- Barjari, P.O- Barpak, P.S- Jagiroad,
District- Morigaon (Assam)

Contact No.- 8638114576
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CERTIFICATE

This Mining Plan is prepared under the provision of Rule 52 (1) of the
-ﬁ-fsam Minor Mineral Concession Rules, 2013 in respect of jugal Bharali,
y:zr- Barjari, P.0- Barpak, P.S- Jagiroad, District- Morigaon (Assam) for
Nakhula Beat Sand Permit Area No. 3 (Rev. Portion)’, Mining Contract
Area (Govt. Land), under Nagaon Fovest Division, Nagaom, District
Nagaon, Assam, for the extraction and transportation to various
construction sites. Total land for the proposed Mining Contract Area is 4.10
hectares (area calculated as per GPS Coordinates), and the total proposed
quantity of Sand is 27,000 m* (Mining Contract Quantity 20,000 m’, and
Govt. Permit Quantity 7,000 m’) for two (2) years. The reserve is located
under the jurisdiction of Mayong Revenue Circle and Morigaon Range,
Morigaon, of Nagaon Forest Division, Nagaon, Nagaon District, Assam.
The project proposal is duly forwarded from Divisional Forest Officer (DFO),
Nagaon Forest Division, Nagaon, District of Nagaon, Assam (Letter No.
FNGT/B/74 (Part I)/Nakhula Beat SPA No. 3/2022/9453-55 Dated,
17/12/2022) to the Director, Department of Geology and Mining,
Dakhingaon, Kahilipara, Guwahati-781019, Assam,

The Applicant/Mining Contract holder shall approach authorities
concerned for any other permission, if required, during the process of the
Mining Operation.

It is further certified that the information furnished in the Mining
Plan is true and correct to the best of my knowle

; Moloi Bora, PhD
Place: Guwahati, Regfﬂxs é@p wBora) o1
Date: 25/12/2022, Recognized Qualified Person (RQP),

Regd. no. - DGM/RQP/18/2017

Directorate of Geology and Mining,
Valid up to: 10-12-2027

Government of Assam, Kahilipara,
Guwahati-781019

Addresses: House No. 12, Santi Dan Path,
Rupalim Nagar, Lankeswar, Jatukbari,
Guwahati- 781014, Assam
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Particulars of the RQP preparing the Mining Plan:

p—

L. Name of the RQP Dr. MOLOI BORA
House Number 12, Santi Dan Path,
3 Address Rupalim Nagar, Lankeswar,
Jalukbari, Guwahati- 781014, Assam
DGM/RQP/18/2017
. Registration Number | Directorate of Geology and Mining,
and office address | Government of Assam, Dakhingaon,
Kahilipara, Guwahati-781019
4. | Validity of registration Up to 10™ December 2027
5. Contact number 9864358767
6. Email ID moloibora2006@yahioo.co.in

iy

gt . PR :&ﬂ‘,’,_ un
Mining Plan is Approved

Joint Director
Directorate of Geology & Mining, Assam
Kahilipara, Guwahati-19
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Mining Plan is Approved

Joint Director
Directorate of Geology & Mining, Assam
-Kahilipara, Guwahal-19
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Mining Man Jugal Bharall

INTRODUCTION:

This Mining Plan is prepared under the provision of Rule 52 (1) of the
Ass.nm Minor Mineral Concession Rules, 2013 in respect of Jugal Bharali, Vill-
Barjari, P.O- Barpak, P.S- Jagiroad, District- Morigaon (Assam) for “Nakhula
Beat Sand Permit Area No. 3 (Rev. Portion)”, Mining Contract Area (Govt.
Land), under Nagaon Forest Division, Nagaon, District Nagaon, Assam, for the
extraction and transportation to various construction sites. Total land for the
proposed Mining Contract Area is 4.10 hectares (area calculated as per GPS
Coordinates), and the total proposed quantity of Sand is 27,000 m* (Mining
Contract Quantity 20,000 m®, and Govt. Permit Quantity 7,000 m?) for two (2)
years. The reserve is located under the jurisdiction of Mayong Revenue Circle
and Morigaon Range, Morigaon, of Nagaon Forest Division, Nagaon, Nagaon
District, Assam. The project proposal is duly forwarded from Divisional Forest
Officer (DFO), Nagaon Forest Division, Nagaon, District of Nagaon, Assam
(Letter No. ENGT/B/74 (Part I)/Nakhula Beat SPA No. 3/2022/9453-55,
Dated, 17 22) to the Director, Department of Geology and Mining,
Dakhingfion 1m Guwahati-781019, Assam.

"
C&é : :’:% sa Mmmg Contract is awarded to Jugal Bharali, for extraction of

Sand st their contract for a period of two (2) years, as recommended by the

Depal;aﬁ t of Environment & Forest, Government of Assam. The Sand Mahal
“Nakhnla Beat Sand Permit Area No. 3 (Rev. Portion)”, Mining Contract area,
has been proposing to extract Sand from Kopili Riverbed, located at Morigaon
District, Assam, measuring Mining Contract area allotted is 4.10 hectares laying
in Village- Morigaon under Morigaon Range, Morigaon of the Nagaon Forest

Division, District of Nagaon, Assam.

This Sand quarry will surely meet the partial requirement of the River
Sand. The proposed quarry site is under the jurisdiction of Mayong Revenue
Circle, Morigaon District, and under Morigaon Range, Morigaon of the Nagaon
Forest Division, Nagaon, District of Nagaon, Assam. The proposed site is not
within any protected area under Archaeological, Religious, Cultural heritage or
Defence establishments. By opening a Sand quarry as proposed, this area will be
benefited by generation of employment opportunities to the local PYle as well
as growth of economic activities. 7111'

Joint Director

Kahilipara, Guwahal-13

an is fr‘*}a. ved

Direclorate of Geology & Mining, Assant
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Mining Plan Jugel Bharali

THE STUDY AREA AND FIELD WORK:

I have visited the proposed site of jointly with the official group of Jugal
‘B!laral!. as mentioned above for fleld work and detalls Geo-scientific ground
investigation on the dated 21" December 2022, Based on the fieldwork done,
foketch map, Location Map and Base Map has been prepared from Google Farth
mage.

The study area is covered by the Survey of India Toposheet No. 84 B/4
and 84 B/8 and in 1:50,000 scale (Fig-Base Map and Google Earth Image). The

total mining area 4.10 hectare in single block within four (1 i 2,3,4,5&6)GPS

- 5 ¥1 1% '|.‘ \ ’
ITUIG £dba oop it

coordinates and are as follows-

1. N=26°10'33.74" E=92°12/49.02"
2. N=26°10'35.12" E=92°12/ 48.32"

74

1
il

o Jomi Direclor
3.N=26°1031.32" B=02°12/34.57" O &Ming, Assam

4. N=26°10/33.11" E=9201234. 79" amarn. cruanai-13
5, N=26°10/42.38" E=92°12'22.60/
6. N=26°10'42.12" E=92°12/ 24.06"

The present Morigaon district of Assam lies in the Central part of Assam
on the southern bank of the Brahmaputra River. The district is bounded by the
mighty Brahmaputra on the North, Karbi Anglong district on the South, Nagaon
District on the East, and Kamrup District on the West. The district occupies part
of the Brahmaputra valley and the mighty river Brahmaputra flows on westerly
direction along its northern boundary. The district is drained by several perennial
rivers flowing from south to north. Rivers Kalong and Kopili are two most
important rivers. The total population as per 2011 Census is 957853, out of which
1,28,075 are farmer families. The density of population is 618/sq. km. The district
has total geographical area of 1551 sq. km. out of which 3174.87 hectares
occupied by forest. Gross cropped area is 1516.42 hectares and net area sown
9201 1 hectares.

Physiographically the study area is a Riverbed of Kopili River. The study
area of Morigaon district is located on the south bank of the Brahmaputra River.
The greater part of the district is an alluvial piain, criss-crossed with numerous
rivers and water ways and dotted with many beels and marshes. The mighty
Brahmaputra flows along with the northern boundary of the district. Kopili,
Kollong and Kapili rivers flow through the southern part of of the district. The
Kopili meets the Kapili at the Matiparbat where from Kapili moves westward.

7
o ./.
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Mining Plan Jugal Bharali

The.Ko!longjoins Kapili at the Jagi Dui Khuti Mukh and from here they jointly
fall into the Brahmaputra.

. The general appearance of the district is extremely picturesque. On a clear
da.y in the winter the view to the north is bounded by the blue ranges of the outer
Himalayas, behind which snowy peaks glisten brightly in the sun, while to the
west and the south of the district lie range upon range of lower hills, whose sides
are covered with luxuriant vegetation of the tropical forest. There are three Re-
served Forest constituted under Assam Forest Regulation Act, 1891, These are
Sunaikuchi, Khulahat, and Bura Mayong. There is also one wildlife Sanctuary,
named Pabitara, which is famous for the Indian one horned Rhinoceros.

The Kopili River flow (South to North) through the south-eastern part of
the district and fall into the Kopilli River. The Kopili River has a variation of its
width, the average width in proposed Mining Contract area is 80 m. So, minable
width of the river is central 80 m x % = 60 m (Fig- Sketch Map).

Geologically, the district comprises two distinct Geological formations.
The oldest Archaean rocks comprising Biotile-Homnblende gneisses and schist are
intruded by granite with pegmatite veins. The rocks mass forms remnant hills
highly weathered and isolated hills among the alluvial sediments as inselbergs.
The unconsolidated alluvial sediments occupy a major part of the district. On
northern part along the river Brahmaputra, the sediments comprise fine grained
nature with occasional gravel beds with pebbles and represent its silty nature. It
represents younger alluvial sediments. They comprise sands of various grades
with bands of silt and clay along the river Kalong and Kopili representing older

alluvial sediments. Mining Plan is Approved

The distinct hydro geological set-ups prevail in the Morigaon district — th :

older alluvium and younger alluvium. The first set up is older alluvium
Jaiot Director

surrounding inselbergs and along the foot hill part on south. It comRKLAES & Mining, Ass:
silt, and various grades of sand. The second set up is younger alluvianiipamitywahati-19

freshness in colour and grain size covers major part of the district on north. It
consists of sand, fine to coarse grained in texture with intermixed gravels and
pebbles along with clay and silt. The depth to ground water level is less than 1 m
in the valley portion of Gerua, Lalijan, pakaria and Sonai River in the north-
eastern part of the district. This area is chronically waterlogged. In 53 per cent
valley side area, the depth to ground water level is 1 — 2 metres. In and around
the inselbergs and the upland areas comprising 26 per cent of the district area, the
water level is around 2 meters and more. Central Ground Water Board has

1
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Mining Plan Jugal Bharali

established 13 numbers of National Hydrographic Network Stations to monitor
the rise and fall of the water level in the district throughout the year.

The soil of the district is very suitable for production of all seasonal paddy
and other Rabi and Horticultural crops. Production of summer paddy, autumn
paddy and winter paddy are extremely high. Among the crops, various food crops,
fibre crops, pulse, oil seeds, spices, horticultural crops and almost all types of
vegetables are produced in the adjoining areas. The soil of the district has been
classified based on chemical composition as follows: - 1. Strongly acidic to
alkaline, 2. Low to medium content of total soluble saits, 3. Medium to high
phosphate, 4. Low to medium inorganic carbon percentage, and 5. Medium to
high in Potash content.

The investigated area is accessible only by motorable road (from NH-27),
just after crossing Jagiroad Town travelling traveling from Guwahati, Mining
Contract area exist and is near to Morigaon Range, Morigaon, District- Morigaon,
Assam; and approximate motorable distance is 7.0 Kms from National Highway
27 (new NH-27/01d NH-37). '

Mining Plan is Approved

]
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* Joint Director
Directorate of Geology & Mining, Assam
Kahilipara, Guwahali-19
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Mining Plan Jugal Bharali
GENERAL INFORMATION:
THE APPLICANT:
1. | Name Jugal Bharali,
2. | Office Address Jugal Bharali, Vill- Barjari, P.O- Barpak, P.S-
Jagiroad, District- Morigaon (Assam)
3. | Site Address “Nakhula Beat Sand Permit Area No. 3 (Rev.
Portion)”, Village- Bhakatgaon/Barjari, P.O-
Bhakatgaon, P.S- Jagiroad, District- Morigaon, Assam,
4. | Status of Applicant | Proprietorship,
5. | Mineral occurring in | Sand to be mined, for extraction and transportation

the area and its use

from Nakhula Beat Sand Permit Area No. 3 (Rev.
Portion) of Kopili Riverbed to various construction
sites.

6. | Name of the quarry | Nakhula Beat Sand Permit Area No. 3 (Rev. Portion),
7. | Quantity 27,000 Cubic meters Sand m? for two (2) years
recommended for (maximum).
extraction
8. | Permit period Two (2) years,
9. | Forest Range & Morigaon Range, Morigaon & Nagaon Forest
Division Division, Nagaon, District Nagaon, Assam
10. | Survey of India 84 B/4 & 84 B/8
Toposheet number
involved
11. | Latitude/ Longitude | The GPS Coordinates are as follows-
1. N=26°1033.74" E=92°12/ 49.02"
2. N=26°10/35.12" E=92°12/ 48 32
3. N=26°10/31.32" E=92°12/34.57"
4. N=26°10/33.11" E=92°12/34.79"
5. N=26°10/42.38" E=92°12/22.60
6. N=26°10/42.12" E=92°12/ 24.06"
12. | Nearest Railway Jagiroad Railway station, Jagiroad, Morigaon District,
station Assam
13. | Nearest Airport LGBI Airport, Borjhar, Guwahati, Assam
14. | Nearest Highway NH 27 (Old NH-37), et cwaniad |
Wining Plal [ =pptow
L7 A iy
LA Joint Director
. M ] Bora Directorate of Geology & Mining, Assam

Kahilipara, Guwahati-19
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Mining Plan Jugal Bharali

SECTION-A
LOCATION OF THE PROPOSED CONTRACT AREA:

The location of the proposed quarry site is close to NH-27 (Old NH-37),
which is about 7 Km away from National Highway-27 (Jagiroad Township) by
PWD Road (715A). The road connected with National Highway is a seasonal
road. The location map of the proposed mining area has shown in the photographs
and Google Earth Image. The proposed site is a Riverbed, under the jurisdiction
of Morigaon Range, Morigaon of the Nagaon Forest Division, Nagaon, District
of Nagaon, Assam.

1. | Site Address: Nakhula Beat Sand Permit Area No. 3
(Rev. Portion),
Village- Bhakatgaon/Barjari,
P.O.- Bhakatgaon,
Police Station- Jagiroad,
District- ‘Morigaon,
State- Assam
2. | Term of the Mining Contract | 2 (two) years,
3. | Validity of Mining Contract | 2 (two) years,
4. | Total area 4.10 hectares,
5. | Minable area 4.10 hectares, area calculated as per
GPS Coordinates,
6. | Ownership/Occupancy Divisional Forest Officer (DFO),
Nagaon Forest Division, P.O-
Nagaon, P.S- Nagaon, District-
Nagaon, Assam.
7. | Land use pattern The core zone consists of Sand and
' Clayey Riverbed mainly covered with
Sand, Silt, Clay, Earth, Organic
materials, etc.
Mé{z/ Mining Plan is Approved
' o a4 Y Joint Drrector
Regd. No. BC it~ £ H N &R Direclorate of Geology & Mining, Assam

Kahilipara, Guwahati-19
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Mining Plan

GEOLOGY OF THE ALLOTTED AREA

A.REGIONAL GEOLOGY:

The Assam Plateau lies along the continuation of the Archean’s of Bihar

Jugal Bharali

and comprises Garo, Khasi, Jayantia Hills and to its North-East is the detached
areas of Mikir Hills. The Tertiary rocks are well developed in the North-Eastern
and South-Eastern part where they exhibit a complete geological succession of
Assam is as follows (Table-1).

Table-1: Regional Geology is based on Miscellaneous Publication No.1 of
Directorate of Geology & Mining, Government of Assam

Age Group Formation iption
Quaternary Recent Khadar-newer alluyium Clay, Sand, Silt, ctc.
Unconformity
Pleistocene Bhanger- Older alluvium Clay, coarse Sand, Gravel & Boulder
Tentiary Pliocene Dihing Dihing Pebble bed, Sand y Clay, Clay,
and Sandstone
Mio-Pliocene Dupitila (Surma Vally) & Sandstone, Mottled clay, Grit,
Namsang (Upper Assam) Conglomerate Bed, e
Unoonformity :
Miocene Tipam Girujan Mottled clay, Sand y Shale & Sandstone
Tipam Bluish Grey to Greenish Sandstone,
Clay, Shale, Con, ele.
Summa Bokabil Shale, Sand y Shale, Sandstone, ¢lc.
Bhuban Altemation of Sandstonc, Sand y Shale
& lomerate
Unconformity
Oligocene Baraif Tikak Parbat Banded Sandstone with thick coal
seams
Bogolai Sandstone with numerous thin coal
seams, Carbonaceous Shale, Sandstone,
elc.
Karbi Anglong Thin bedded hard Sandstone with shalc.
Eocene Disang Dark grey Shale and Sandstone
Jayaniia Kopili Shale and Sandstone, ete.
Sylhet Sandstone, Coal, Clay, and Shale
Sandslone
Sylhet Fossiliferous Limestone
Limesione
Uneonformity .
Mesomic | Jurassic Volcanic | Trep, Basaltic & Doleritic rock
Unconformity ;
Paleozoic Permisn Gondwana Singimari Buff colored finc-grained Sandstone,
Shale, Carbanaceous Shale with Coal &
Conglomerate, efc,
Unconformity -
Proterozoic Precambrian Shillong Granite, Pegmatite, altemating beds of
clay, Quartzite, Phyllite, Basalt,
C elc.
Unconformity
: Archean Gneissic Granite, Pegmatite, Metadolarite,
il Amphibolite, Biotite, Homblende,
Gneiss, Calc-granulite, Pyroxenite, etc.
AL, Mew o2 e Lrrel
1“;13}1}13‘ }A iviaa bd &o‘. ‘-".i =J ! %
- - * Joint Director

Directorate of Geology & Mining, Assam

Kahilinars Mrepente - .19
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Mining Plan Jugal Bharali

B. GENERAL GEOLOGY OF THE AREA:

The proposed mining area allotted to Government of Assam, Department
oii Er‘wironment & Forest, Divisional Forest Officer, Nagaon Forest Division,
District of Nagaon, Assam. The geology of the proposed mining area is mainly
medium to coarse grained Sand, pebbly, in nature (Fig- Field Photographs,
Google Earth Image, and Base Map).

THE ALLOTED LAND AND THE TYPE OF SAND:

The total area proposed for grant of Mining Permit to Nakhula Beat Sand
Permit Area No. 3 (Rev. Portion), for collection of Sand from Mineable area is
4.10 hectares, it is a Sand Mahal of Kopili River Mining Contract Area. The
available mineral of the Mining Contract area i.e., 'SAND ' must be extracted
following the simple open cast quarrying practice as explained in subsequent
chapiers.

PROPERTIES OF THE SAND:

The Sand available is grey to greyish-brown colour, medium to coarse
grained, mixed with medium to coarse Sand cobble, Pebble, and Gravel, clay,
soil, and organic materials.

USES OF THE SAND:

The minerals so available are useable for filling and construction purposes.
MINEABLE RESERVE OF THE MINERAL (SAND):

The Mining Permit proposed to be granted to the applicant, Nakhula Beat
Sand Permit Area No. 3 (Rev. Portion), in the Sand Mahal for extraction of Sand
manually. As per the Letter No. FNGT/B/74 (Part I)/Nakhula Beat SPA No.
3/2022/9453-55, Dated, 17/12/2022, from the Office of the Divisional Forest
Officer, Nagaon Forest Division, Nagaon, Nagaon District, Assam to the
Director, DGM, Kahilipara, Guwahati-19, Assam. As stated in the chapter at on
Mineable Reserve of mineral, the total proposed quantity of Sand is 27,000 m?
for two (2) years. Considering a maximum depth of three (3) meters allowed for
extraction. The proposed area is 4.10 ha in the Kopili Riverbed, Minable area is
4.10 ha. The reserve calculation of Sand available for extraction can be estimated

as stated below- Mining Plan is Approved

The calculated mineral reserves of the Mining Contract area to ailable
for extraction are as stated below. The area of the allotted site = 4.1(PHectares

(Area calculated as per GPS Coordinates) = 41,000 m” (] hogiaRaIBaT VAP Rsam

m?). The maximum depth allowed for extraction of the mineral “affinez Sovbheitiftal
reserve of the minerals available would be-

80
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Mining Plan Jugal Bharali

=41,000 m* x 3 m = 123,000 m*

The above quantity may be termed as 'Inferred Reserve' of the mineral
and the actual mineral reserve will be less than the inferred reserve as a
considerable volume of the minerals will have to be left unmined for preparation
of the benches (Bl & B2) as per Manual opencast mining practice. This has
been explained separately in the later chapters.

The void occurring due to removal of Sand from the riverbed is gradually
filled up with sand, silt and earth carried by the river current. This replenishment
process is rapid during rainy season because of high gradient, and hence river
sediments replenishment factor is roughly 2 of the estimated quantity of the
reserve of the mineral (Sand). As there will be accumulation of sand and silt and
clay to a considerable extent during the rainy season, can be roughly be assess
those 2 times of the estimated quantity of the minerals, ie., 123,000 m*x 2 =
2,46,000 m®

For extraction and transportation of the Sand under the opencast mining
method, three numbers of benches each of 1 meter depth and 1.5 meter width may
be maintained as indicated in cross section of Mining block along A-B (Fig-
Model Scheme of Sand Mining Contract area). Since the total period of the
Mining Contract would be for two (2) years, the reserve of Sand available for
extraction per year would be = (2,46,000 m*/2) = 123,000 m?

Mining Loss being assumed as 10% during the extraction operation would
be (123,000 x10%) m* = 12,300 m’, The mineable reserve of Sand per year =
(123,000 - 12,300) m’ = 110,700 m* So, mineable reserve of Sand during the
awarded Mining Contract period of two (2) years = 110,700 m*x2 = 2,21,400 m>,

Extraction/collection work of Sand is normally carried out for Eight (8)
months in a year. The work remains suspended for the rest four (4) months in a
year due to seasonal monsoon rainfall and other related problems. Considering
the number of working days, in 2 month to be 25 days, the totg},wp_rﬁ_'
a year would be = (25 x 8) = 200 days. Hnng 1

So, the extraction of Sand in a year (i.e., for 200 days) would be abofit

(110,700/365) x200 = 60,657 m’* Jo Director

81

s in
BT agproved

Therefore, maximum allowable quantity under the mining conteachaf Sandy & Mining, Ass:

in two (2) years is 60,657 m * x 2 =1,21,314 m’

The aforesaid quantity of 60,657 m® of Sand per year has been estimated
considering extraction up to the maximum permissible depth of 3 metres in the
form the ground level/top surface. The mineable reserve of Sand available for
extraction per year up to different depth is assessed as shown below-

1
o

Kahilipara, Guwahat-18

||



69

Mining Plan | Jugal Bharali

Depth incable reserve of Sand available per vear (approx.
3 metres 60,657 m’
2 metres 40,438 m*
[ metre 20,219 m?

However, the Competent Authority may prescribe the quantity of Sand to
be extracted by the Mining Contract holder as per the terms and conditions of the
Contract considering the impact on the ecology and environment of the
surrounding areas.

However, the quantity of Sand allotted for extraction under the Mining
Contract will be within the mineable reserve of Sand available per year as
depicted above.

CLIMATE AND RAINFALL:

The average annual rainfall of the district is 1770 mm out of which
monsoon contribution is 83%. The maximum temperature is 29.5°C (average)
while minimum temperature is 17.5°C (average). The numbers of rainy days are
24 from May to September. Like the climate of other districts of Assam, the
climate of Morigaon district is characterized by a highly humid atmosphere with
abundant rains and general coolness. The cold season is from December to
February of each year. This follows by the season of thunderstorms from April to
June. The southwest monsoon season begins from the month of October.
October and November comprise the post monsoon season.

The cold season starts in the district by about the end of November like
other districts of Assam. In this period both day and night temperature begin to
fall rapidiy. January is the coldest month of the year with the mean daily
maximum temperature at about 24° ¢ and the mean daily minimum temperature
at about 10° c. Temperature begins to rise from about the beginning of March.
The atmosphere over the district is highly humid throughout the year. In the
period of February to April relative humidity is comparatively low, especially in
the afternoon. Skies remain cloudy and over-cast during monsoon season but with
the withdrawal of the southwest monsoon, the cloudiness however decreases.
Winds are generally light throughout the year. Cyclonic storm and depression
move into Assam during May and June from Bay of Bengal. Thus, it affects this
district also. Morigaon district has sub-tropical and humid type of climate. The
humidity data reveal that the air is humid throughout the year. It has the value of

82

67 1079 % during dry period (Table-3, Fig2 & Fig3). Mining Plan is Approved

Highest Temperature :38°C
Lowest Temperature :6°C
Joint Divector

s Directorate of Geoy
r < /__; —— : Kahili'para. GIJWahaﬁ.fg

Ogy & Mining. As Shrg
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Mining Plan Jugal Bharali
Average Annual Relative Humidity : 70% to 80%
Average Annual Rainfall 1770 mm
Table 3: Climate Table/Historical weather Data of Morigaon District, Assam
:.m lamary | Fobroary | Marck | Apil | May | dew | July August | Seprember | October | November | December
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oy oo | 518 1550 | 619 | 687|729 765|784 (184 |14 [716 |630 | 545
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B
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Fig-2: Temperature Graph of Morigaon District, Assam
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| Mining Plan s ppr qved
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‘ Directorate of Geology & Mining, Assam
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SECTION- B
MINING:

‘ In order to ensure mineral conservation, systematic mining and protection
of environment, the Assam Minor Mineral Concession Rules (AMMCR), 1994 has
been replaced by AMMCR, 2013 and it has been made mandatory to prepare Mining
Plafx and progressive Mine Closure Plan for grant of any mineral concessions like
"Mining Lease", "Mining Contract” or "Mining Permit" in respect of minor minerals
fn}‘ Systematic and scientific development of all mines, quarries as well as riverbed
mining. In the present case, it is proposed to allow the Mining Permit holder to
extract Sand from the Kopili Riverbed. The Mining Contract area being a compact
deposit of Sand and to extract the same from this deposit, manual open cast method
of mining is suggested. The holder will adopt the following-

1. The entire boundary of the Mining Contract area will be marked with
boundary lines and pillars in all the comer points. The boundary pillars are to be
numbered and marked with GPS coordinate there on. Extraction of Sand is to be
carried out with a bench height of one (1) meter for the whole area.

2. No mining shall be permissible in an area up to a width specified by the
competent authority from the active edges of embankments; as per rule 39 (v) of
AMMCR, 2013.

3. There is no cutting of trees, and no blasting is carried out under this Mining
Contract.

4. Use of explosives for mining is not advisable, and not related to Riverbed
Sand Mining.

S. The Sand extracted and stacked by the Mining Contract holder will not
exceed twice the average monthly production.

6. The Kopili River has a variation of its width, the Average width is80 m, ,

%&he Minable width of the river is central 80 m x % = 60 m (Fig- Sketch Map).

7. A minimum of 500 meters mining restriction on the downstream side from
the Bhakatgaon RCC Bridge, near Bhakatgaon village over Kopilli River must be
maintain as described in the special conditions for riverbed mining, AMMCR, 2013.

8. The depth of the mining will not any ways exceed three (3) meters at any
point, in the Contract area from the top of the unmined surface of riverbed as per
rule 39(ii) of AMMCR 2013 (as showing in the Cross Section of Mining Contract
area along A-B) Mining Plan is Apgroved

9. After completion of the Bench 1 (B1), minerals are to be extracted up to a
depth of 1.0 m and 1.5 m width, similarly Bench 2 (B2) will mined. This will be the
final and last bench (B2) because a maximum depth of three (3) metres is allowgitl pirecior

from the top level/riverbed as per rule. Directorate of Geology & Mining, Ass
Kahilipara, Guwahati-19
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PRODUCTION OF SAND:

. The Mining Permit proposed to be granted to the applicant, Jugal Bharali,
in the Sand Mahal for extraction and transportation manually. as per the Letter
No. FNGT/B/74 (Part I)Nakhula Beat SPA No. 3/2022/9453-55, Dated,
17/12/2022 from the Office of the Divisional Forest Officer, Nagaon Forest
Division, Nagaon District, Assam to the Director, DGM, Kahilipara, Guwahati-
19, Assam. As has been estimated and stated in the chapter at on Mineable
Reserve of mineral, the total quantity of the Sand available for extraction in a year
up to a depth of 3 metres would be 60,657 m®, But the proposed quantity i 27,000
m?® Sand for two (2) vears at the rate of 13,500 m* per year. Considering total
working days in a year for transportation of the Sand as 200 days, maximum daily
transportation of the minerals would be = 13,500 m*/200 = 67.5 m®, Considering
the carrying capacity of the Trucks/Dumpers to be deployed is of Sm’ average,
the total trips to be made by the Trucks/Dumpers would be about = 67.5/5= 13.5
(thirteen to fourteen) trips per day. The quantity of Sand stated above is an
estimated quantity that may be available for extraction considering the extent of
the area of the Mining Contract Site. However, the competent authority shall
decide and fix the quantity (daily limit) of Sand to be lifted by the Mining
Permit holder as per terms and conditions of the Mining Permit with due

emphassis on the impact on environment and ecology of the sarrounding 4
: Ve

areas. M'm'mg Planis f}}fs*ﬁ
PROGRESSIVE MINE CLOSURE PLAN: %4
Jowt Cire

The "Assam Minor Mineral Concession Rules 2013 ﬁlﬁ%%myﬁ;

fan
2013, has made it mandatory to incorporate "Progressive Mine Cl(:surea Plan" in

the Mining Plan vide Rule 52(5)(VIIL) of the said rules. Such a Mine Closure Plan
is.useful in case of opencast mines or quarries only wherein the question of phased
restoration, reclamation and rehabilitation of land affected by mining operation
is involved. Here in the present case, mining is to be done for production of Sand
from Riverbed. As described earlier, mining of minerals must be carried out by
maintaining three numbers of benches up to a maximum depth of 3 metres. Under
the provision of Mine Closure Plan, it is essential to undertake phased restoration
and reclamation of the void created in the mined-out area. But, in this case,
restoration and reclamation of the voids by Sand is not suggested which is not
economically viable. The boundary of the area shall have to be planted by suitable
plantation for control of erosion as well as will be economically beneficial.
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Mining Plan Jugal Bharali
CONCLUSION:

The proposed Mining Permit for Sand covering a minable area is 4.10

ha. t? Jugal Bharali, Village- Barjari, P.O- Barpak, P.S- Jagiroad, District-
Morigaon (Assam), is meant for extraction/collection of Sand from the
‘Nakhula Beat Sand Permit Area No. 3 (Rev. Portion)”, Mining Contract

area,

within a period of two (2) years. The area is a riverbed and will have

mined for Sand in a manual opencast method of mining as explained in
the previous chapters. The following conclusions are drawn below-

L

The Mining Permit involves collection of Sand from Nakhula Beat Sand
Permit Area No. 3 (Rev. Portion), Mining Contract areas, has covers
Kopili Riverbed, under Morigaon Range, Morigaon of Nagaon Forest
Division, Nagaon, District Nagaon, Assam, within a period of two (2)
years at the rate of (27,000 m*2) = 13,500 m® per year for Sand.
There is not any rare, endangered species of flora and fauna found in’
this area as per record of Forest Department.

. There is no cutting of trees, and no blasting is carried out under this Mining

Permit.

Use of any kind of explosives for this Mining Permit is not advisable under
this Mining Permit.

Adverse impact on the surrounding environment due to mining,
extraction and Transportation operation of the Mining Permit will be
negligible.

A detailed programme for reclamation of the area has been described
in the "Progressive Mine Closure Plan" to combat the ecology of the
area.

The Sand collection from the Sand Mahal would be utilized for Sand
manufacturing works only.

The operation of the Mining Permit would help in the development of
socio-economic scenario of the locality. Mining Planis ;’;;::pra

Jométrecwr

By & S NP e b Directorate of Geology & Mining, Assam
b i B b s Kahilipara, Guwahati-19

o
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Field Photographs:

- “'-n yre Ty 1 o e
= --x--l'. n P8 Map Camera

%
\\ Bhakatgaon, Assam, India
N\ BBF7+WXC, KK Handique Rd, Bhakatgaon, Assam
782411, India
Lat 26.1754°
Long 92.212094°
2112122 02:57 PM GMT +05:30

| * Pl e LT
@ GPS Map Camera

T > o5 ¥
= Bhakatgaon, Assam, India
B6F7+WXC, KK Handique Rd, Bhakatgaon, Assam
. 782411, India
s Lat 26.175324°

‘% Long 92.212088°
v 2112722 02:59 PM GMT +05:30

Fig 3: Photographs taken during our field verification, showing a portion of
Mining Contract area in the Kopili River during our field visit on 21¥
December 2022, Nakhula Beat Sand Permit Area No. 3 (Rev. Portion), land
leased by Jugal Bharali, Barjari Village, under the jurisdiction of Morigaon
Range, Morigaon of the Nagaon Forest Division, Nagaon, District- Nagaon
(Assam). )
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Google Earth Map showing Mining Permit area at

Nakhula Beat Sand Permit Area No. 3,Morigaon district,, Assam
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Sketch Map showing mining contract area at
Nakhula Beat Sand permit Area No.3, Morigaon District, Assam
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Toposheet Index Map of Assam

b 91°20%6"R II0VE semors
| i« Ayproved 2
e WMining Planis APP .@
£- :
& o
o ps5° 5
e
WW;W
£ z
: i
Il‘ 7 ¥ Fi ¥
wd " 0 et

: z
3 -5
4 2

Nalhula Beat Sand Permit Area No. 3 (Rev. Partion)”,

Mining Contract Area (Government Land)
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Fig: Toposheet Indes Map of Assam Showing Nakhula Beat Sand Permit Area No. 3 (Rev.
Portion) of 2022-24”, Mining Contract Area (Government Land), Morigaon District, Assam
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Pollution Control Board, Assam
Bamunimaidam: Guwahati-21

PUBLIC NOTICE

No. PCBA/LGL-196/2023/NGT/10 k\ Dated Guwahati, the 06" December, 2023
9\

Attention all projects of Sand/riverbed material mining.

The Sand/riverbed material mining projects have been classified as Red category (Mining lease area > 5
ha or upto 5 ha which is part of cluster mining) or Orange Category (Standalone Mining lease area upto
5 ha) of industries following the guidelines of Central Pollution Control Board, MoEF&CC, GOI and as
such all these projects will have to obtain mandatory Consent to Establishment (CTE) and Consent to
Operate (CTO) from Pollution Control Board, Assam.

All the Sand/riverbed material mining projects in Assam are directed to obtain mandatory CTE and
CTO from the Board, as per the provisions of the Water Act, 1974 and Air Act, 1981, by submitting
application in the Consent Management portal www.asocmms.nic.in. The defaulting Units shall be
liable to pay Environmental Compensation Fine (ECF) as per the Environmental Compensation regime

recommended by National Green Tribunal for assessing ECF.
,Hr:ﬁ T L
Member Secr’étar:& =

Memo No. PCBA:‘LGL—I96!2023r‘NGT.-"]O—A/ Dated Guwahati. the 06" December, 2023

&\
Copy to: 02\
I. The Addl. Chief Secretary, Environment & Forest Department, for information and necessary

action.
The Regional Heads, ROs/RLOs, PCBA for information and necessary action.
3. Website of the Board.

Member Secretary

ra
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DECLARATION

Today on the 28" April/2023, the Forest Department authority has
handed over the area of the Sand Mahal, i.e, Nakhula Beat Sand Permit Area No. 3 of
2022-24 of Morigaon Range, Morigaon under Nagaon Division, Nagaon to me in .-
presence of the following Forest Officers/witnesses and i have taken over the
possession of the aforesaid Mahal, which is free from all encumbrances and declare
that | shall abide by all the terms & conditions as well as Rules & Regulations of the

Department.

Fregeh Bheet
Name & Signature of the Name & Signature of the
Forest Officers/witnesses Mahalder/Permit Holder

frgor bt

Sri Jugal Bharali
S/o Hem Ch. Bharali
Vil:- Barjari, P.O:- Barpak,
P.S: Jagiroad, Dist: Morigaon (Assam)

2. Sri Rabin Kr. Baishya, AFS, FR
Range Forest Officer
Morigaon Range, Morigaon
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) E' Government of India

o = Ministry of Environment, Forest and Climate Change
& - (Issued by the State Environment Impact Assessment
; < Authority(SEIAA), ASSAM)

g g To,

> O The -1

g JUGAL BHARALI

Vill. Barjari, P. O. Barpak, P.S. Jagiroad -782411

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

- Sir/Madam, ,
‘?‘, This is in reference to your application for Environmental Clearance (EC)
- o in respect of project submitted _toﬁtgg%_SElAA vide proposal number
2 SIA/AS/MIN/418522/2023 dated 16-Febir20287 Li\_g)pa\rticulars of the environmental
o clearance granted to the project.afe a 3 ‘}_
‘g tﬂ:‘:\"u”‘ k. B fo }*
‘§ 1. EC Identification No. A$130633
tb 2.  File No. 23
S 3. Project Type
£ 4. Category \ |

5. Project/Activity inclugi g miperals

Schedule No. A\ f =

6. Name of Project 7.\ e Sand Poermit Area No. 3

7. Name of Company/Organization - JL ARALI

8. Location of Project O, ASSAMYE

9. TOR Date TONA

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita

Date: 10/04/2023 Member Secretary
SEIAA - (ASSAM)

and Virtuous Environmental S

A

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B001AS130633  File No. - SEIAA. 3358/2023 Date of Issue EC - 10/04/2023 Page 1 of 6
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This has reference to your application for Prior Environmental Clearance proposal no.
SIA/AS/MIN/418522/2023 dated 16/02/2023 along with Form-1, Mining Plan, D.F.O. letter, Google
map with G.P.S. Co-ordinates and other relevant documents for Collection of Sand from “Nakhula Beat
Sand Permit Area No. 37 under Nagaon Forest Division, Dist. Nagaon, Assam.

The quantity of Sand to be collected is:

Sand: 27,000cu.m. (Twenty Seven Thousand) only for 2 (Two) years @ 13,500cu.m,
(Thirteen Thousand Five Handred) only for per year,

Allotted Area: 4.1 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (Kast) Latitude (North)
1. E-92°1249.02" N-26"10"33.74"
2. E-92°12'48.32" N-26°10"35.12"
3. E-92°12/34.57" N-26"1031.32"
4. E-92"1234.79" N-26"10733.11"
5. E-92°1222.60" N- 26"10'42.38"
6. B-92"12724.06" N-26°10'42.12"

The Sand shall be extracted manual (as per Mining Plan) from “Nakhula Beat Sand Permit Area No. 37
under Nagaon Forest Division, Dist. Nagaon, Assam.

The proposal was examined and processed in accordance with EIA Notification 2006 and its amendment
thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the documenis of the
proposal for Collection of Sand at its meeting held on 18/03/2023. Accordingly the application was
discussed and thoroughly scrutinized by the SEAC and found that the project falls under I(a) and
considered as B, Category of EIA Notification 2006 and subsequent amendments. The Commitiee
recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment [mpact Assessment Authority, Assam
(SEIAA) considered the proposal in its meeting held on 29/03/2023 and accords Prior Environmental
Clearance to the project as mentioned above under the provision of EIA notification 2006 and its
subsequent amendments issued under Environment Protection Act 1986 subject to compliance of

following specific and general conditions.

The operational area must be confined to the given 450 Ha proposed area bound by the
hall not be any other area of extraciion contiguous to this.

coordinates mentioned above and there s
on in writing to this effect before commencement of

The project proponent is t0 submit a declarati

the work.
I Specific Conditions
1. The legal status of the mining area remains unchanged.

bﬁ%mb&wm

SEIAA Adsam
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The lease holder shall undertake adequate safeguard during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground water level and quality shall be carried out around the
mine lease area during the mining operation. if at any stage, it is observed that the groundwater
table is getting depleted due to the mining activity; necessary cotrective measures shall be carried
out.
Manual (as per Mining Plan) low impact extraction of Sand shall be undertaken.
Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high lfevels of particulate matter as at foading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Ceniral Pollution Conirol Board in this regard. The status of implementation of measures
taken shall be reported to SEIAA and work shall be completed before the start of mining.
Quarrying shall be restricted within the area as per GPS Co-ordinates mentioned above.
There shall be stockyard to stock mining material outside the quarry site. Parking shall not be
made on public road. L
The following measures are to be further implemented to reduce air pollution during
transportation of mineral:

i Roads shall be graded to mitigate the dust emission.

ii.  Over filling of tippers and consequent spillage on the roads shall be avoided.
Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation
and Control) (Amendment) Rules, 2010 issued by the MoEF, Govt. of India.
Mining shall be limited to day time only. : '
No mining shall be carried out in the safety zone of afiy bridge and / or embankment.
No mining shall be carried out in the vicinity of natural / manmade archaeological sites.
No wildlife habitat will be disturbed and also aquatic Flora & Fauna of the rivet.

Sreen belt development shall be earried out in 20% of total mine area either on river bank
or along road side considering CrCB guidelijnes with native tree species in the mining area.
User agency shall not make any fresh approach road over any part of the forest land but may use
existing forest road only.

Transport of materials shall be done by covering the rrucks/tractors with tarpaulin or other
suitable mechanism so that no spillage of mineral/dust takes place.

Appropriate mitigation measures shall be taken to prevent any kind of pollution. It shall be
ensured that there is no leakage of oil and grease from the veh icles used for transportation.
Special Measures shall be adopted to prevent the nearby seftlement from the impacts of mining
activities.

Dispensary facilitics for first-aid shall be provided at site. |
Occupational health surveillance program of the workers shouid be undertaken periodically.
Conservation measures shall be taken for protection of Flora & Fauna in the core and buffer zone.

Namber Swf

‘ﬂ-ﬂm, Assaim
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It shall be ensured that collection of mining materials does not disturb or change the underlying

soil characteristic of river bed/basin, where mining is carried out.

it shall be ensured that mining does not in any way disturb the turbidity, velocity and flow pattern

of the river water.

Conservation measures shall be taken for protection of flora & fauna in the core and buffer zone.

The fauna nesting area shall not be used for mining.

This Environmental Clearance is applicable only subject to receipt of mining permit by the

project proponent from the Competent Authority as per AMMC Rule, 2013 and subsequent

amendment.

Measures for prevention & control of Soil erosion & management of site shall be undertaken.

No river/Stream should be diverted for the purpose of Sand mining. No natural water course

and/or water resources are obstructed due to mining operation.

No extraction of Sand in landside prone area.

The proposed mining area subject to the following conditions:

(a) The maximum mining depth is recommended up to two meters from the existing
ground surface.

(b) At least twenty (20) meters distance shall have to keep between the high-rise baaks on
both sides of the river and the mining area as non-mining zone.

(¢) The high-rise banks of the river should not suffer damage due to the proposed mining
activities. o -

(d) The proponent shall have to strictly follow all other terms and cendition laid down in
the approved miping plan in course of mining operation

Controlled clearance of riparian vegetation to be undertaken.

Vehicles used for temptation of Sand are to be permitted only with of fitness & PUC certificates.

calth & safety of workers should be taken care of spring sources should not be affected due to

mining activities necessary protection measures are to be submitted.

The critical parameters such as PM,o, No.2, SOy in ambient air within the impact Zone shall be

monitors periodically and analysis report shall be submitted to SEIAA, Assam,

General Conditions

e —————

All necessary statutory clearance shall be obtained from competent authority in connection with

mining operation and copies of the same shall be submitted to SEIAA, Assam.

Special measures shall be adopted to prevent nearby settlements from the impacts of mining
of minor mineral is to be

activities, maintenance of roads through which transportation
undertaken shall be carried out regularly.
User agency shall comply with the provisions framed u

Rule 2013 and subsequent amendment. ) o
The SEIAA Assam may alter/modify the above conditions or stipulate any further condition 1n

the interest of environment protection. W

nder Assam Minor Mineral concession

Member Secratar
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Concealing the factual data or failure to comply with any of the conditions mentioned above may
result in withdrawals of this clearance and attract action under the provisions of Environment
Protection Act. 1986.

6. The SEIAA, Assam may revoke or suspend the order, if implementation of any of the above
conditions is not found satisfactory. SEIAA, Assam will monitor the operation area from time to
time and the project proponent shall extend full cooperation for the same.

3 The above conditions will be enforced inter-alia under the provision of water (Prevention &

Control of Pollution) Act 1974, the air (Prevention & Control of Pollution) Act 1981, the

Environment Protection Act 1986 and the public liability Insurance Act 1991 along with their

amendments & rules.

8. The Environmental Clearance is valid for a period of 2 (Two) years from the date of issue of
this order.
2. Under Corporate Environment respounsibility (CER), appropriate budgetary provision

shall be made as per MoEFCC OM F. No. 22-65/2017-IA.JII dated 01/05/2818 and
19/06/2018 commensurate with the total value of the work and to be spent for health
improvement, education, drinking water facilities, and other socio-economic upliftment in and
around the project area (radius of 10 KM from the project site) in consultation with a Commiitee
having representatives from all sections of the population in the nearby villages and with
information to the SEIAA on biannual basts.

10. The project proponent shall submit half vearly compliance reports in respect of the terms
& conditions stipulated in this order to the SEIAA, Assam in PARIVESH PORTAL through
individual User 1d to the SEIAA. The Compliance Report should also include the work
done under CER as iu 9 above and also under Green Relt development in the project area
(to be supported with photographs and other documentary evidences in both cases).

11. The Divisional Forest Officer, Nagaon Forest Division, Dist. Nagaon, Assam shall realize the
Royalty as per existing rate & requested to ensure due and regular surveiilances on the
mining operation to aveid occurrences of irregularities during the mining period, The DFO
is also requested to arrange marking of the approved mining area on the ground fixing
permanent boundary pillars before starting mining activities 2s mining is strietly permitted
ounly within the approved mining site and not beyond the limit of the same. He will further
ensure that necessary compliance of the terms and condition laid down in the EC be duly

complied by the propenent in course of mining operation.
3 @ k"
\W g

Member Secretary
SEIAA, Assam
?szunimafdam, Guwahati-21.

3
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Memo No.SEIAA 3358/2023/EC/ Q.0 7‘2_ -A Dared: () / 4 /2023
Copy to:
I The Joint Secretary, Ministry of Environment, Forest and Climate Change, Government
of India, MoEF, Indira Paryavaran Bhawan, Jorbagh Rd, New Delhi-110003.
2. The Secretary to the Govt. of Assam, Environment & Forest Department, Dispur,
Guwahati-6 Cum Member Secretary, SEIAA, Assam for favour of kind information.

The P.C.C.F, HoFF, Govt. of Assam, Panjabari, Guwahati-37 for favour of kind

il

information.
4. The Divisional Forest Officer, Nagaon Forest Division, Dist. Nagaon, Assam for
information & necessary action to ensure that all Specific Conditions & General
Condition are complied with.
The E. E. PWD, Teok & Mariani (T) Road Division, Jorhat, Assam for information.
6. The Integrated Regional Office, Ministry of Environment, Forest & Climate Change, 4"

Floar, Housefed Building, G.S. Road, Rukminigaon, Guwahati-22 for information.

7. Office Copy. 7}? Z
PN

Member Secretary
SEIAA, Assam
gﬁmun imaidam, Guwahuati-21,

L

A

Signature Mot Verified
Digitally signed by $hri Indreswar
Kalita

Member Secreta
Date: 4/10/202 351_:%7 PM
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Government of India
Ministry of Environment, Forest and Climate Change
(issued by the State Environment Impact Assessment
Authority(SEIAA), ASSAM)

ENVIRONMENTAL

CLEARANCE

The -1
JUGAL BHARALI
Vill. Barjari, P. O. Barpak, P.S. Jagircad -782411

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This s in reference to your application for Environmental Clearance (EC)
in respect of project submitted to.,tlgte. SEIAA vide proposal number
SIA/AS/MIN/425258/2023 dated 07—-{; 7202 ~ﬁlfg /pgtticulars of the environmental

clearance granted to the project.afe

(‘:ﬁ‘ I‘P'?_"}\.
1. EC Identification No. 16131863
2.  File No. 2023
- - 3. Project Type
m 4. Category ..
LLI 5. g;%i:gg;:cﬁlg.lty mch.l?rl \ ‘;@erals
> 6. Name of Project 2 \% Sjaﬁd Permit Area No. 3
= Ny o
7 7. Name of Companlergaﬁ;%? JUGAL B ARALI
8. Location of Project '“a'-;.‘.; fe 8 M=
E 9. TOR Date T N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita

Date: 23/06/2023 Member Secretary
¢ SEIAA - (ASSAM)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub )

Note: A valid environmental clearance shall be one that has EC.iden{if_icar{on
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.

EC ldentification No. - EC23B001AS 131863  File No. - SEIAA. 3443/2023 Date of Issue EC - 23/06/2023 Page 10of 6
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This has reference to your application for Prior Environmental Clearance proposal no.
SIA/AS/MIN/425258/2023 dated 07/04/2023 along with Form-1, Mining Plan, D.F.O. letter, Google
map with G.P.S. Co-ordinates and other relevant documents for Collection of Sand from ‘“Nakhula Beat
Sand Permit Area No. 3 under Nagaon Forest Division, Dist. Nagaon, Assam.

The quantity Sand to be collected is:

Sand: 27,000cu.m. (Twenty Seven Thousand) within a period of 2 (Two) years @
13,500¢c.m. (Thirteen Thousand Five Hundred) only for per year.

Allotted Area: 4.1 Ha.

The Sand and Gravel shall be extracted from the area of the GPS Co-ordinates mentioned below as per
mining plan;

Longitude (East) Latitude (North)
1. E-92°12'49.02" N- 26"10'33.74"
2. E-92°12148.32" iR N-26"10135.127
3. B-92°12'34.57" iy C AN 2610731327
4. E-92°12134,7914. N-.26°10/33.11"
5. B-92°12722.60"- NS26°1042.387
6. 82671042, 12

E- 92"12'24.06;;‘-

* 5 i -V_;
0, DistiNagaon, Assan ;

: dm ith B 'ﬁéqiﬂcaﬁon 2006 and its amendment
Ar EAC “j aiﬁ»Jexanﬁned the documents of the
proposal for Collection of Sand andG; Fat i don.03/06/2023, Accordingly the application
was discussed and thoroughly scrutihized by.He*SEAC and fourid that the project falls under I(a) and
considered as B,Category of EIA Notification 203» h_;"g;\ld ‘Subsequent amendments. The Committee
recommended the project to the SEIAA, Assam for isstiance of Environmental Clearance.

i
% &

Pléﬁ@ from “Nakhula Beat Sand Permit

s
-
e
e

|

e
B

The proposal was examined anq?ﬁr: cesse
thereof. The State Level Expert’Apprais:

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority, Assam
(SEIAA) considered the proposal in its meeting held on 16/06/2023 and accords Prior Environmental
Clearance to the project as mentioned above under the provision of EIA notification 2006 and its
subsequent amendments issued under Environment Protection Act 1986 subject to compliance of

following specific and general conditions.

The operational area must be confined to the given 4.1 Ha proposed area bound by the coordinates
mentioned above and there shall not be any other area of extraction contiguous to this. The project
proponent is to submit a declaration in writing to this effect before commencement of the work.

L Specific Conditions

1. The legal status of the mining area remains unchanged.

Member Secretary
fﬁglm.hssam

-
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The lease holder shall undertake adequate safeguard during extraction of Sand and Gravel and
ensure that due to this activity, the hydro geological and ecological regime of the surrounding
area shall not be affected. Regular monitoring of ground water level and quality shall be carried
out around the mine lease area during the mining operation. If at any stage, it is observed that the
groundwater table is getting depleted due to the mining activity; necessary corrective measures
shall be carried out.
Manual (es per Mining Plan) low impact extraction of Sand and Gravel shall be undertaken.
Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter as at loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard. The status of implementation of measures
taken shall be reported to SEIAA and work shall be completed before the start of mining.
Quarrying shall be restricted within the area.as per GPS Co-ordinates mentioned above.
There shall be stockyard to stoqﬁinhn%ﬁlﬂﬁl@ou@dc the quarry site. Parking shall not be
s : M

made on public road. > ;;’Fff«“v. v-f‘*‘*"* A
The following measures axei,otoq,; ented to reduce air pollution during
# W,

transportation of mineral: YN

i.  Roads shall be g
ii.  Over filling of

Mining shall be limited 18 dayt
No mining shall be carriedout e _
No ruining shall be carried out ifn at / manmade archacological sites.

No wildlife habitat will be diStutbed and; lof4'& Fauna of the river.

Green belt development shall be’Carried out it 20%of total mine area either on river bank or
along road side considering CPCB guidelines with native tree species in the mining area.

User agency shall not make any fresh approach road over any part of the forest land but may use
existing forest road only.

Transport of materials shall be done by covering the trucks/tractors with tarpaulin or other
suitable mechanism so that no spillage of mineral/dust takes place.

Appropriate mitigation measures shall be taken to prevent any kind of pollution. It shall be
ensured that there is no leakage of oil and grease from the vehicles used for transportation.
Special Measures shall be adopted to prevent the nearby settlement from the impacts of mining
activities.

Dispensary facilities for first-aid shall be provided at site.

Occupational health surveillance program of the workers should be undertaken periodically.
Conservation measures shall be taken for protection of Flora & Fauna in the core and buffer zone.

i

Member Secretary
ﬁElAA. Assam

.
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It shall be ensured that collection of mining materials does not disturb or change the underlying
soil characteristic of river bed/basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and flow pattern
of the river water.

Conservation measures shall be taken for protection of flora & fauna in the core and buffer zone.
The fauna nesting area shall not be used for mining.

This Environmental Clearance is applicable only subject to receipt of mining permit by the
project proponent from the Competent Authority as per AMMC Rule, 2013 and subsequent
amendment.

Measures for prevention & control of Soil erosion & management of site shall be undertaken.

No river/Stream should be diverted for the purpose of Sand and Gravel mining. No natural water
course and/or water resources are obstructed due to mining operation.

No extraction of Sand and Gravel in landside prone area.

The proposed mining area approved subject to the condition that
a. The maximum mining dgptk;:s l'etamme’nqu up to 2 (two) meters from the unmined
ground surface, AR —

b. 5 (five) meters gapﬁew%"
boundary shall havyﬁ“ 0 gu:

g h( the_river and the proposed mining
s@rnbable river bank erosion.

¢. Active bank of the - HoE S el"’qg;nageq due to proposed mining activities

and transportation gf mining mat m‘l&tﬂer&m 5
d. The proponent shall have to stnctly follow all other terms and condition laid down in

the approved mining plan during the mlnmg pgrind.

Controlled clearance of ripartan yegétation.fo b ' '

Vehicles used for temp’dh A

certificates. .,? §

Health & safety of workerﬁ;sh : __g aqurces should not be affected due to

mining activities necessary proféction. i s:érr?,jtc“'ba‘mbmlttcd

The critical parameters such as PMijg, N,“l ’Sbs in- ambient air within the impact Zone shall be

monitors periodically and analysis repor%“sha’ll be submitted to SEIAA, Assam.

a

¢ itted only with of fi & PUC
nlﬁ‘et?:;)p?m: ed only with of fitness

General Conditions

All necessary statutory clearance shall be obtained from competent authority in connection with
mining operation and copies of the same shall be submitted to SEIAA, Assam.

Special measures shall be adopted to prevent nearby settlements from the impacts of mining
activities, maintenance of roads through which transportation of minor mineral is to be

undertaken shall be carried out regularly. ‘
User agency shall comply with the provisions framed under Assam Minor Mineral concession

Rule 2013 and subsequent amendment. o
The SEIAA Assam may alter/modify the above conditions or stipulate any further condition in

the interest of environment protection.

Member Secratary
ngIM’ Assam
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Concealing the factual data or failure to comply with any of the conditions mentioned above may
result in withdrawals of this clearance and attract action under the provisions of Environment
Protection Act. 1986.

The SEIAA, Assam may revoke or suspend the order, if implementation of any of the above
conditions is not found satisfactory. SEIAA, Assam will monitor the operation area from time to
time and the project proponent shall extend full cooperation for the same.

The above conditions will be enforced inter-alia under the provision of water (Prevention &
Control of Pollution) Act 1974, the air (Prevention & Control of Pollution) Act 1981, the
Environment Protection Act 1986 and the public liability Insurance Act 1991 along with their
amendments & rules.

The Environmental Clearance is valid for a period of 2 (Two) years from the date of issue of
this order.

Under Corporate Environment responsibility (CER), appropriate budgetary provision shall be
made as per MoEFCC OM F. No. 22-65/2017-IA.IIT dated 01/05/2018 and 19/06/2018
commensurate with the total vﬂu‘f; df‘hhé Wark;agd wfo be spent for health improvement,
education, drinking water oﬁnﬁwﬂaﬁm""smgoqeeonomlc upliftment in and around the
project area (radius of 10 & &e}}m consultation with a Committee having
representatives from all sectm “the»,,[regrby villages and with information to
the SETAA on biannual basjss ; .

The project proponent sﬂaﬂg@m : __ mghip e reports in respect of the terms
& conditions stipulated in h];‘p d n PARIVESH PORTAL through
individual User Id to th& 5 &’ﬁport should also include the work
done under CER as i sen Bel 'ﬂfwelupment in the project area
(to be supported with ﬁﬁatcg\ ; tary evxdences in both cases).

The Divisional Forest Officer™Na{ AGE 6'ng’DJst Nagaon, Assam shall realize the
Royalty as per existing rate’ &'- ;n?ﬁ mgﬁmlﬁne&ﬁagmnst occurrence of irregularities
during the period of mining opér&l@un. Hg w;q].,,bﬂrl’her ensure demarcation of mining area
with pillars and Geo reférencing prior to start actual mining operation as mining is not
permitted beyond the limit of the same. The DFO is also requested to ensure necessary
compliance of all the terms and condition laid down in the EC be duly complied by the

proponent in course of mining operation.

Member Secretary
SEIAA, Assam
#gmnimidm Guwahati-21.
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)
Menmo No.SEIAA.34402023/EC/ 9 [ ¢ { -A Dated: (9 /4 /2023
Copy to:

1, The Joint Secretary, Ministry of Environment, Forest and Climate Change, Government
of India, MoEF, Indira Paryavaran Bhawan, Jorbagh Rd, New Delhi-110003.

2 The Secretary to the Govt. of Assam, Environment & Forest Department, Dispur,
Guwahati-6 Cum Member Secretary, SEIAA, Assam for favour of kind information.

3. The P.CCF, HoFF, Govt. of Assam, Panjabari, Guwahati-37 for favour of kind
information.

4, The Divisional Forest Ofﬁcer, Nagaon Forest Division, Dist. Nagaon Assam for
information & nec&ssm;&;@&io\h . énsuqu}haxs all Specific Conditions & General
Conditionarecompﬂbfr W‘ Lo W B ¢ ';.»

5. The Chicf Engineer, Mai
information. |

6, The Integrated Regmn € _‘é
Floor, Housefed Building ot G wahati-22 for information. ; ﬁ

7. Office Copy. 7.\ Ik .

Y 7 W (qu b

Member Secretary
SEIAA, Assam
ﬁgmnimidam, Guwahati-21,

Signature Verified
D|g|taliy signe by ri Indreswar
Member Secret

Date; 6/23/202 05 25 PM
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ANNEXURE: PHOTOGRAPHS TAKEN AT THE TIME OF INSPECTION

1 NBSP Area 3

WiEREDES G‘aDﬂ




98
111

Fig. 2. Pillar No. 1 of the Naokhola Beat Sand Permit Area No. 3.

Latitude: 26,178383
‘Longitude: 92,
‘Elevation. 64

Fig.4. Bank protection measures {geobag) on the right bank of the river immediate downstream of
the Bhakatgaon bridge and upstream of the Naokhola permit area.
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cy:6.0m {1
Time: 08-12-2023 13:56 |
‘Note: Naokhola beat and

Fig.5. Bank protection measures (boulder apron) on the left bank of the river immediate upstream of
the permit area.

Fig.6.Erosion prone nature of the bank is shown by the steep bank at several places.
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Fig.8a.A ramp has been constructed on the riverbank to facilitate the transportation of sand from
the riverbed to the dumping site.
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Fig.8b.A ramp has been constructed on the riverbank to facilitate the transportation of sand from
the riverbed to the dumping site.



